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MOTIONS Re: MODIFICATION OF
NATIONALISED BANKS (MANAGE-
MENT AND MISCELLANEQUS
PROVISIONS) SCHEME, 1970 —Cnn.:a'.

SHR1 MURASOLI MARAN (Madras
South) : We have been pleading for  nation-
alisation of banks from various forums, in
our election manifestoes and in this House
and in the various National Development
Council meetings. We have been cagerly
awailing for the follow-up action. We con-
sider that the nationalisation of banks is
the most*significant cvent in the last twenty
years in the history of our post-Independent
India.

We know that nationalisation will bring
in a certain clement of over-centralisation,
a kind of monolithic remote control and  the
annexure of one more empire al New Delhi.
But because we put social justice first, we
wholcheartedly supparted the nationalisation
scheme. We expected that the Stales would
be given a positive and meaningful role in
the manangement of banks. There are
certain banks which have some all-India
characteristics like the Punjub National
Bank and the Bank of Baroda. We thought
that in these banks the States representatives
would be there in the regionul advisory
boards. There arc cerlain banks which have
identified themselves with the aspirations
and the economic activities of certain geog-
raphical regions, such as the Indian Overseas
Bank and the Indian Bank. We expecled
that representation would be given to the
States in the management boards of thesz
banks. But wec are disappointed to note
that no such thing is there. The States are
represented only in the regional consultative
committees,

What is the function of the consultative
commitice ? 1t is to review banking develop-
ment and to make recommendations. To
whom are these rccommendations made ?
These rccommendations are made for the
consideration of the Central Government
and the Reserve Bank, Even here, the long
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arm of the Central Government is cxtended
in the sensc that not more than three persons
are to be nominated by the Central Govern-
ment.  How  often  will  the consullative
commitice meet 7 It all Jdepends wpon the
convenicnee of the Finunce Minister, b:cause
these commiltees are to be headed by the
Finance Minister, his deputies or his nomi-
nzes.  We think that these regional consulta-
tive committees are there just to observe a
formality. These committces are  worse
than the consullative  commitiees of this
Parliament.  For this, they can very well
write to the State Finance Minister or  Chiel
Minister and receive their wdeas and opinions.
Why such a committee with a  high-sounding
name which is there in name only 7 If they
are 1o function properly, we  believe that
they should be given more powers  like the
lozal boards of the SBI. We know at this
stage nothing much can be done. But these
local boards of the SBI have pawers uplo
Rs. 1 crore and decisions can be taken on
the spot. The consultative committees should
bs wvested with similar powers ; otherwise,
they  will not fullil any function and will
nut satisly the aspirations of the Stales.

In a federal set-up, a continuouas free
dialogae between States and  the economic
organisations of the Centre is essential to
make concerted progress,

14.42 lirs.

|SHRI YASUDEVAN NAIR in th? Ciair)

We call ours a co-operative federation,
but we do not have such a continuous free
dialogue  between the States and the Centre,
Regarding crucial decisions on credit  policy,
the States have no voice at all. So we
would request the hon. Minister to give the
Stales  represcniation in the  National
Credit Council because they are nearer to
the people. Delhi is distant not only for
the common man in Kashmir or Madras
but also for the common man of Delhi—I do
not mean the physical distance but the
psychological distance, The States being
nearer 10 the pcople and feel the brunt of
the problem, they can gauge their aspirations
much betier and make them felt in the
policy-making body.
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We do remember the words of the
Prime Minister when she said that the
individual identitics of the 14 banks will be
maintained. We would reiterate that the
regional <haracter of these banks should
not be submerged. The decision-making
apparatus should not be shifted from Madras
or Udipi or Mangalore to Bombay or Delhi ;
it should remain where the regional banks
are.

If we pgo into the question of how
individualistic these individual  banks are,
we begin to have some doubts, because the
individuaiity of these banks is now a myth
because their ownership is all now vested
with the Cential Government.  Naturally,
the question arises : why we should have 14
hoards, 14 Chairmen and 210 directors, at
an cnormous expens: 7 1 entirely agree with
Dr. Hazari, Dy, Governor of the Reserve
Bank, when he said that he was against a
giant banking complex like the LIC,

What is the task before us 7 One of the
aims of nationalisation was to provide finance
for development there by help remove regional
imbalance and backwardness., We can  think
on the lines of margers and amalzamations
just as they have four local zoncs for the
Reserve Bank of India. Alrcady we have
embarked on this idea by having regional
consultative  committees., The country  has
been divided for this purpose into five zones,
south, north, cast, west and centre,  We can
extend it further and form a regional bank,
eg. we can merge the Indian Oversces a
Bank, the Indian Bank and the Syndicate
Bank to form a Southern Regional Bank.
The Banking Commission is not going into
this problem because it is not within their
terms of reference.  Nationalisation was not
thought of when  the Commission  was
nppoinlcd, The Chairman has also announced
it. So, I think this should be given
deeper consideration,

Then comes the idea of giving represen-
tation to the werkmen, which is a laudable
jidea, but it is translated into aclion in a
half-hearted manner. How is the worker
given representation in the Board of Manage-
ment ? There is the process of werification
which is cumbcrsome, laborious and time-
consuming. I read carcfully the spcech of
Mr. Chavan in the other House regarding

AGRAHAYANA 26, 1892 (SAKA) Nationalised Banks

302
Scheme, 1970
this scheme. In the Rajya Sabha he said :

“Here it is not a question of giving any
representation to the individual worker,
What we have accepted here is represen-
wtion of the workers and employces as
a class.”,

This is a laudable provision, but where is the
provision ? If  he really wants to give
representation o the workers as a class, he
should wvery well take the idea of the
representative union, Why  this  verification,
this time-consuming  process 7 This  long
drawn out, cumbersome  proc:ss of warifi-
cation will take not six wceks as
conlempleted, but six months, That is our
view. The scheme says :

“Provided that  where the Central
Government is of opinion that wing to
the delay which is likely to occur in  this
verification..."

8o, they also contemplate that there will be
delay.  So. it is our intention that a built-
in mechanism  to  generate delay is provided
for in this scheme. If there is delay, what
will the Government do ? They will dircctly
appoint any workmen, in the scnse that
ultimately they will appoint some yci-men or
Munkeys to the Board,

let us assume that this is the best
available method at present. Then, why not
the same method be adopted in the case of

employces other than workmen 7 According
o the scheme, they will be appointed
directly without consulting the employees

other than workmen. So, all the P.As. of the
present Custodians can be appointed, nobody
can prevent it,

The hon. Minister, Mr, Chavan, said in
the Rajya Sabha

“That is the only way where by we can
secure the representation ol the workers
and the employees in the banks, so that
the funclioning of the democratic set-up
of the banks can go on freely.”

Is appointing persons without the consent of
those concerned the democratic method ? Is
it democratic set up 7 No, we consider it
democratic upset. What is wrong in having
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election by secret ballot ? The hon. Minister,
Mr. Chavan, said in the Rajya Sabha :

“Firstly there should be a national
operation  (clection).  Sccondly, there
should be an  impartial election
machinery."

Even this verification is a national op:ration.
The First Schedule in the scheme contains
seven pages. Here, the services of the Chiel
Labour Commissioner, the regional Labour
Commissioner and Verification Officers are
involved, Il elections require an impartial
authorizy, cannot these Chiel Labour
Commissioner, Regional Labour Com-
missioner and other officers conduct the
election impartially ?

Finally, our Minister says :

““The entire thing will be politicalised "
What is not politicalised in our na ional life ?
Everything is politicalised. Many of the
unions have political backing. So, we are
against this type of clection. Let him ask the
representative union to supply one person.
But they are adopting dual methods, onc
method for the workman and another method
for employees other than workman, We want
uniformity. This marathon  verification
process should go. This reminds us of the
old diarchy system of the British says. Ewen
the National Labour Commission, hcaded by
Dr. Gajendragadkar, could not come toa
conclusion regarding verification and clection
by secret ballot. After the analysis of the
pros and cons, they simply said that the
Industrial Relations Commission proposed by
them should go into the problem. Inan arca
which such a Commission hesitated to enter,
thesc people are in a hurry and have identified
themselves with the laborious process of
verification. So, I request the Minister not to
adopt dual methods of election.

Then, 1T would like to say something
about the top-heavy salaries prevalent in
those 14 nationalised banks. Today, these
custodians, the future Chairmen or Managing
Directors, are the highest paid officials in
the Government of India, I think there is a
rule which says that the salary of any
Government servant should not be more
than the salary of an ICS Secretary, that is,
Rs, 4,000 per month. But the Punjab
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National Bank custodian gets Rs. 6,000 a
month. I think the salary and perquisities of
the Indian Overseas Bank custodian come to
more than Rs. 6,500 a month. Besides these,
they have a free car, frec hous: and an
enlertainment allowance to the extent of
Rs. 200 to Rs. 500 per month, But, at the
same time, the Governor of the Rescrve Bank
of India, who is a superior officer, gets a
salary of only Rs. 4,500 a month, and the
Chairman of the Statc Bank of India gets
only Rs. 4,000 a month. These custodians
look like new princes and what they are
getting is not salary ; it looks like the privy
purse.

Sometimes, the general managers who
are in the top hierarchy get more than the
custodians get. This problem should also be
gone into.

Another thing is this. In the Indian
Overseas Hank, Daryaganj, Delhi, the Chief
Cashier gets Rs, 1,090, but the Agent himsell
gets only Rs. 900, This anomaly should
also be looked into,

I would thern like to bring to the atten-
tion of the Minister the need for interchange
of cxecutives. We read in the newspapers
that when one custodian was informed that
he would be transferred or that his  services
would bz terminated, he refused, and the
Government  also  yielded.  So, unless you
give clfect to interchange of executives,
vested interests will be ereated in the banking
system. There should, therefore, be transfers
and interchange of executives.

Then, 1 would like to bring to the notice
of the Minister the Deposit insurance Corpo-
ration which we created in 1963. It is now
an anachronism. About 85 per cent of bank
deposits are with the Government, and nine
to 10 per cent lies with the strong foreign
banks. Why should we keep this white
clephant at the expense of Rs. 2'5 crores per
year 7 We are paying Rs. 2'5 crores as
premium. 1 think this white elelphant can be
put an end to.

We have been proclaiming that the public
seclor—

MR. CHAIRMAN This is not a
general discussion of the whole gquestion of
banking and insurance.
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SHRI MURASOLI MARAN Just
one minute. We have been proclaiming that
public scctor undertakings should strive to
create in the minds of the employees a sense
of pArtnership and belonging in the enlerprise.
But what is happening is, you have put men
born and bred up in the imperial banking
ways at the helm of affairs The idea of
social justice and respect for flellow-workmen
is an anathema to them. When the Indian
Overscas Bank cmployecs went on strike
during the month of May, the management
in Madras refused to meet me. I had a
ready-made solution. 1 had a conference with
the workers, but the management refused to
meet me o solve the dispute. Can you imgine
such a thing happening in the  private
scctor 7 Because you  hawve put men of the
Imperial Bank attitude at the helm allairs,
the public sector undertakings are incurring
disrepute.

SHRI LOBO PRABHU (Udipi) : No
public sector,

SHRI MURASOLI MARAN : We want

to put men of proven ability ; we know
about it, but they should have some faith in
the public sector philosophy. 1 think the

Minister should consider this problem,

Then, charges ol corruption have been
made in  this House against excculives.
Corruption is rampant not only afler
nationalisation but even before that. 1 think
you should creale a system  whercin  the
exccutive of the banks should render an
account of their assets and liabilities and
other things to the Finance Minisiry every
year. 1 think that wunless we have that
system, charges ol corruption will not end.

st wy fewd  (44%) : Fwmiy
qET, WA ATTE ATR ATIT § w369
Tt 770 | 7AT AT OF TEAT F FgEI
faar gr 1 a7 F=ATEST & o194t ewT F
TR AN FIF 9T TEAL ATZAT | AR
FAmAR g, FIORr Argg, Foorgla
qr7g, faom awT 339 o favar 33y
& ark # ¢ fomar & 7t v ArgAE

SHRI K. NARAYANA RAO (Bobbili) :
This mattcr has ba.n brought up in this

.
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House and the Chair refused to discuss
anything like that.

SEVERAL HON. MEMBERS rose—
* MR. CHAIRMAN : My request is

that the Chair should be left alone to deal
with the matter.

SHRI K. NARAYANA RAO: I was
going Lo assist  you.
MR. CHAIRMAN : 1 will ask for

the assistance if necessary

ot myg fewd . & wow qd 7
TEOE | TAET g 9T T@AT AR
7 & Sy sy FY TaT § vaar S
78T w7 A T R ImE I
g & ¥ omafer & o3mEy oAst w@Am
A g oAy &7 9w g fay
¥ T w7 369 FfEgm

MR. CHAIRMAN I am sorry, I
cannot admit anything at this stage. We
arc now discussing a dilTerent subject,

SHRI MADHU LIMAYE rose—

MR. CHAIRMAN : No please. |
canncet accept it at this stage. We are
discussing an entirely dilferent matter. You
cannot just push in something which has
no relation to what we are discussing. [
am sorry.

MR. CHAIRMAN : Shri Salve.
SHRI1 S. KUNDU (Balasore) : I find
that there is some sort of new prosedure in

calling names. Yesterday four speakers
were called and even though my name was

there it was  skipped over and the next
speaker was called.  Today I find it is on
party basis.

MR. CHAIRMAN :
that you will be called.

I can assure you

SHRI S. KUNDU : But it should not
be very late in the evening.
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SHRI SHIV CHANDRA JHA
(Madhubani) : Yesterday we were told that
the order will be : one mover, one speaker.

MR. CHAIRMAN : My difficulty is
that I did not hear that kind of ruling*
yesterday when it was given. Here 1 have
got a list of names which includss the list
of names of movers also. 1 think rost of
them will be accommodated.

AN HON, MEMBER : All

MR. CHAIRMAN : 1 said “most”,
do not know whether all could be accom-
modated. While T cannot give any personal
assurance, 1 may say that most of the
members who are movers will be accom-
modated.  Shri Kundu will in  any case be
accommodated because he is both a mover
and also a representative of a party.

SHRI KAMALNAYAN BAJAJY
(Wardha) :  Yesterday my mnamec was at
the top and I was about to be called, In
the mean while, the next discussion was
taken up. Now I find so many other members
are speaking.

MR. CHAIRMAN :  Your chance will
not go by default. Now Shri Salve.

SHRI N. K. P. SALVE (Betul): Mr.
Chairman, the nationalisation of the fourtecn
top banks in the country undoubtedly un-
folded a new chapter in the political history
of our country, But, more important than
that, this nationalisation of the banks
ushered the dawn of a new era where
branches and projects of the economic
growth for the people of the country came
to be inscparably and firmly associated with
the objective of social justice. The framers
of the Constitution, as you are aware, in
their wisdom have envisaged an Indian society
based entirely on the egalitarian principle.
If one were to study the Directive Principles
one would sec that they are suffused entirely
with the spirit of an equalitarian socicty.
We should have marched towards the
establishment of such an equalitarian society,
but the two decades that followed indepen-
dence, unfortunately, brought considerable
disillusionment to the people. The gap
between the rich and the poor, far from
being bridged ....,
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SHR1 LOBO PRABHU : What is this
lecture on the theory of banking ?

SHRI N. K. P. SALVE: This has a
direct nexus with the scheme, I am Only
building up the background. The quustion

of relevancy should be left 1o me. The
question s this. 1f  ultimately the gap
between the rich and the poor is not to be

bridged with the help of  this scheme, what
is the use of this scheme ?  That is why it
is necessary for me to dwell on  this aspect
of the matter,  Disparitics in  opportunitics,
disparities in wealth, disparities even in
power have become more glaring  and  they
have become more enduring.

15.00 Ivs.

Therefore, when  this  enactment  was
made, it received mase enthesinstic support
barring opposition by a section of ihe
Housc 1 do take congnisance of a section
of the House—for two basic reasons. The
first of the two reasons; 1 consider, was that
this enactment became symbolic  of the
victory of the common man over the vesied
interest and the second  reason that it
marked a very significant, redical and pro-
gressive step in the realm of mercantile law
of the country for the cconomic emancipation
of the neglected section of Indian socicty.

was

Indian banking in the post-independence
period has been extremely far from  salis-
factory in the sense that it adopted an
atltitude ol a person who was purcly interes-
ted in the safety of investments and carning
of some profits and mories out of those
investments, It was, in fact, neither growth
nor development oriented.  The attitude ol
catering only to the vested interest had been
taken to a point of addiction, fo the peint
of a fault. Therefore when these radical
changes were brought about as a result of
nationalisation, it was cxpected that the
whole attitude of the pcople, who are going
to run banking in the country, at least in
the nationaiised banks, would change and
it would bring about a considerable and
revolutionary change in the entire working
of the entire banking system of the country.

The first necessity in this direction was
to ensurc that the banking business, whether
done by the Government or by the private
partics, was of a nature which required



309 Morions re.
giving of extremely personalised service. In
this context it was necessary to maintain
the highest standards of efficiency.

*The attitude of the people who are in
charge of banking today has definitely shown
some change so far as accommodation of
the weaker section of the sociely is concerned.
There are clear instances where monies are
being advanced more libzrally to farmers,
rickshawwallahs and to weaker sections
which were so far cempletely neglected. That
is what is bzing done ; you have to accept
it.

SHRI PILOO MODY (Godhra) :  And
to parliamentarians too,

SHRI N. K. P. SALVE : Parliament-
arians were getting it earlier also and are
also getting now.  There is no doubt about
it., There are, of course, signs that the
neglected sections are not bzing reached as
well as they ought to be reached.

scheme which has been  brought
with the composition and
board of directors. It
the  composition and
constitution of  certain other committces.
It contemplates, 1 have no doubt in my
mind, a certain procedure of democratisation
of banks. To the best of the ability that
one can care has been taken (o ensurc that
the expertise which s necded to run the
banks is not jeopardised.

The
primarily deals
constitution of the
also deals  with

It is, however, accessary for me to
mention at this juncture that while I welcome
in principle the principle enunciated in the
scneme of taking two persons from wage—
carncrs—one from labour and one from
employees—on the board of directors, there
are certain basic problems which will have
to be considered.  Certain difficulties  will
emerge which will have to be duly taken
care of.

There is  an alarming  deterioration in
the cfficiency of banks. It is a very un-
fortunate facet of banking today that the
employees-——when I refer 1o employees, |
mean the chaprassi, the clerk at the counter,
the cashbook writer, the ledger writer—are
not doing their b=st to make this nationali-
sation a great success ; they are a little
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oblivious of their obligation which is inevi-
table under the scheme of nationalisation.

The representative of employees who
will be taken from the representative union
» by itself will be an extremely great headache.
I agree with the hon. Member of the DMK
who pointed out several difficulties which
will cmerge ultimately when the Finance
Ministry has to nominate one out of the
panel of the representative union to be on
the board of directors. In fact, the trade
union movement all over is in an obnoxious
state of affairs.

SHRI LOBO PRABHU :*Hear, hcar ;
never a truer word !

SHRI N. K. P. SALVE : The difficulty
with my hon. friends in the Swatantra is
that they complctely tear onc sentence out
of context and say, “Hecar, hear™.

SHRI LOBO PRABHU : Necver a truer
word !

SHRI N K. P. SALVE : This has to
be conceded wvery unfortunately that the
leaders of the trade union movement—it is
my personal expericnce—are as great encmies
of the employees and the labourers today
as the vested interest.

That fact has to be clearly understood.

SHRI S. KUNDU : This is an allega-
tion. He nas to take prior permission,

SHRI N. K. P. SALVE : Therefore,
this problem is going to create tremendous
difficulties—- I will not bz supprised il there
are going to bz outright murders of kidnap-
pings. But the question is, once it is accept-
ed in principle that a representative of the
labour is going to be taken, some method
has to be adopted. It is a question like
this as to whether it is deisrable to die
by hanging or by drowning. 1 heard my

hon. friend from the D. M. K party on
this. Whatis the way out ? Is there any
other way ? Any other method of taking

a representative of labour is going to be as
cumbersome, as onorous, as this very method
as long as the basic approach of the trade
union leaders is what it is. I most rogret-
fully submit that while ostensibly they are
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talking of the emancipation and the interest
of the labour, all that they arc interested in
is their personal emancipation. This is
truc of the labour leaders as much of the
vested interes's. This is my most regretful’
and most urfortunate comment that I have
to make. 1 really wish the stale of affairs
were different. But 1 do hope that there
is some possibility of improvement. It shall
improve some day if things went on properly
and the scheme contemplated for nominating
one of the representatives from the panel
will be found to be fairly workable.

Sir, 1 canno® complete my specch on
this without making a reference to one aspect
of the matter. Something was referred to
by my hon, friend from the D. M. K. party
about the large salaries being given 1o the
Custodiats, Rs. 6000 etc. [t certainly reminds
onc of privy purses that arc being given.
This facet of privy purses in the banking
institutions comes down right from the top
to the bottom. Even a driver, a peon, as one
of the local Managers of the United Com-
mercial Bank told me, gets Rs. 640, 1 have
no objection to their being paid very large
sums. I have not the least objection......

SHRI S. KUNDU : With all respect
to my good fricnd Mr. Slave, | may tell him
that a driver gets Rs. 150 or Rs. 160 and

the rest is dearness allowance and other
allowances. And he wcalls it a  privy
purse,

SHRI1 5. 5. KOTHARI (Mandsaur)

If a driver gets
This is socialism.

Rs. 600. I will be happy.

SHRI N. K. P, SALVE : Sir, Rs, 640
to a driver is wholly justified. But what
is wholly unjustified is the attitude shown
by thesc pcople, at that strata, towards their
responsibility to the institution of banking.
1 am giving you an instance which will be an
cye-opener. | do not mind paying them
more. You distibute the entire profits
of thc banks in between the cmployees of
the banks. But the cmployces have also
to be told that to make the nawnalised
banks a success is the responsibility of not
merely of Mr. Shukla or Mr. Ganesh or
Mr. Chavan or anyonc clse but also the
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responsibility of all those who arc working
in the banks.

st e swea (FEi-afae)
wreTirT mizfaiT #7217 #@ A
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1 hope there is no  burcaucratisation in
this type of institution. [ am entirely with
my hon friecnd Shri George Fernandes that
burcaucrats are no good o run this as they
are no good clsewhere, I have no doubt in
my mind.

Sir, 1 was coming on the guestion of
large payments to  the employees which
1 say is justified,  What is wholly unjustified
is the callous and negligent attitude which
does not befit the emplloyees of a  nationalis-
cd finstitution, Let me  give you an
instance. A client  happened to enter
for encashment of his cheque in the United
Commercial Bank. He was slightly incon-
veninced and he went and complained to
some persons at the counter. And came
back the reply, “Do you think this is the
only Bank nationaliscd ?  Why don’t you go
to the next door Bank, the Punjab MNational
Bank which is also nationalised 7°  That
gentlemen complained to me with all  bitier-
ness about the employces who should be
selflessly dedicated to work.

This is  the state of affairs. Mr.
Kundu, if this is the statc of affairs, you
take cagnizancz of it. (/mterruptions) 1
am not generalsing. I do cxpect some day

SHRI S, M. BANERIJEE (Kanpur) :
He is talking just like...... Alice in  Wonder-
land.

SHRI LOBO PRABHU :
new cra bank.

This is a

SHRI PILOO MODY : 1 suggest
that you in future Mr. Salve gets his speech-
es approved by Mr, Banerjee first.
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SHRI N. K. P. SALVE : The difficulty
is that il you talk of realities, it docs not
appeal to one’s sense. It becomes a  fiction
and it becomes a story  of Alice in
Wounderland Somectimes it is to my [riend
here and sometimes il is to my friend there.

I would not take my instructions either
from Mr. Banerjee or from Mr. Piloo Mody.
I am capable of spcaking on my own.

SHR]I S. M. BANERIEE : Sir, the
Speaker this morning said  that  withoul
giving notice, nothing should be mentioned
like that M= is mentioning all this, It
is very bad.

SHRI RANDHIR SINGH (Rohtak) : 1
agree with Mr. Banerjee.

MR. CHAISMAN : My
there is very litile time.

problem  is
that Kindly con-

clude.

SHRI1 PILCO MODY @ You ask
to sit down. It iy not necessary
finishes his speech at all.

him
that  he

SHRI N. K. P. SALVE : 1 submil in
all humility that it is of utmost  importance
to ensure  ruthless efliciency  in these
nationalished banks,  Uniess we work, all
of us, for the ruthless efliciency, it is more
than likely that all this culogised institution
of nationalisationjwill some day be mocked
at by the historians,

The overall scheme as it has been for-
mulated docs not specify the various categori-
es of experts from  which the Government is
going to draw. It is a much broader
category from which the Government is going
to draw. The only suggestion T am going
1o make is that while the Minister replies, he
will in his reply kindly take care to assurc

the House and to specily the cxperts
categorics  from  which he will be drawing
SHRI PILOO MODY : From
jrchitects,
SHRIN. K P. SALVE : ........into
the Boards of Directors of the Banks. That

would help strengthen the efficient function-
ing of the banks.
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SHRI S. KUNDU : When these 14
banks were nationalised, we were really
happy that within the sphere of nationalisa-
tion as it was then, even though our demand
to nationalise other Scheduled Banks as
also foreign banks was not agreed to, it
would ohen a new era as was said by Mr.
Salve. At least we thought it would give a
lot of help to the poor and weaker sections
of the community.

It would be a complete lie to deny that
the poorer sections of the community—small

scale industry, and agriculturists...... have
nol got the benefit. But the question
is : as wc come to consider the scheme,

whether the main objectives for  which e these
banks were nationalised have been fulfilled
and whether  these main  objectives  could
bz fulfilled through this scheme.  The scheme
is a very important one, This is the machi-
nery through  which  the entire  objectives
of nationalisation of banks have to be
implemented.

What arc the two main objectives when
the banks were nationalised 7 One objective
was that the resources  of  banks  will be
diversified so as (o ensure  that weaker
seciions of the people get assistance.  The
second objective which is the most important
was that by opening a  large number  of
branches, there will be a war on  mobilisation
of resources ...

SHR1 PILOO MODY : There is onc
more reason for nationalisation of banks,

SHRI 5. KUNDU :
one.

You are the fourth

SHRI PILOO MODY : There s
one more reason  for  nationalising  banks,
Can I add, Sir ?

MR. CHAIRMAN : No, pleasc.

SHRI PILOO MODY : That is to
bnrnish the image of the Prime Minister.

MR. CHAIRMAN :
is not part of his speech.

No please. That

SHRI S. KUNDU : 1 will try 1o re-
view the scheme from these two  objectives.
I would like to know from the Minisier
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whether, though it is true that somc moncy
has gone to the small Tarmers, small-scale
industrics, small shop-keepers and transiport-
owners, it is true and has he taken care to
find out whether it has gone to tie people
who are really small and how small are
they ? I challenge the Minister to say that
the really deserving people have got the
benclit.

Last time, when [ participated in  the
debale on the nationalisation of banks, 1
cited certain examples. 1 will show how the
weaker sections of the people are not  getting
asssince. I will draw the attention of the
hon. House and the Minister to a reply
given in Parliament in Unstarred Question
Mo. 1662 dated 20th November, 1970, The
Union Bank of India opecned branches on
22.9.69 in Jalasore and Balasore. The
reply given is as follows :  Small shop-
keeper, number of accounts, 1; Agricul-
turists, nil.  In Jaleswar it is nil so far as
agriculturists and  small industries are
concerned.  No  small  agzriculturists  or
owners of smallscale industries  have got
assistance for the past one year. The
amount given (o the traders increased from
Rs. 87 lakhs to Rs. 286 lakhs that s,
2.86 crores. This is the situation. The
poor peasants wanted Rs, 1,000 each for
their bullocks but tlicy were not given that
amount on  the pretext that  the villages
are situated at a distance ol 36 or 37 miles.
They have to go from piilar 1o post.  They
were again denied these because it docs not
come within a composite scheme.  This is
the situation,

While poor agriculturists are not getling
the money, the rich industrialists and rich
traders are getting it. [ would like the
Minister to make an  cnquiry whether the
money has gone (o really deserving persons
or whether in the name of the poor and
weaker section of people rich and alfluent
peasants arc gelting the advantage.

Regarding mobilisation of resources, it
has not been upto the ecxpectations. The
rate of growth of mobilisation of resources,
that is, of deposits, was 16 per cent about
one or two years back. It has now come
to 11.5 per cent. Why ? What is the
reason 7 Though there has been a small
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increase in the depozits—it has increased

from Rs. 441 crores to Rs. 486 crores-—
why should the rate of growth of deposits
go down ?  Unless we ensure that the rate
of growth is maintained, the etatire money
that is invested in the banks will go a
waste,

Due to the imperialist and monarchical
attitude and behaviour of som: officers of
these banks the poor peasants are not gelling
the benefit.  These were in the hands of
private persons and they cannoi change
their attitude by a stroke of pazn and only
by transfer of authority. They say that the
necessary forms are nol  available,  The
poor peasants and the poor poople are not
getting the forms.  The officers cannot take
decisions 1o disbursz  their 2fccumulated
forms. The poor peasants are not  received
well and treated well.  The offizers are not
aware of the rules.  Thes: points should bz
looked into.  There are no proper plans  for
mabilisation of resources.,

I understand, Government have a plan
of opening 10,000 new offices of branches
by 1974-75. Government should take up a
‘crash programme’ of opening about 50,000
branches throughout the country. It will
give employmant to 2.5 lakhs of people
because each such bank  will give cmploy-
ment to about 4 W 6 persons.  Sccondly,
it will help to mobilise the resources from
the rural sector.  You know, there are some
post offices which are known as branch post
offices which work for a few hours every day.
The Minister may consider the opening of a
small branch of rural banks in cvery village
where there is a population of one thousand
persons.  This will also curb the illegal
money-lending activities of the sahukars.
You do not know how the sahukars sarc
sucking the blood of the poor pcople.  They
charge interest rates of the order of 100 and
200 per cent.  In my part of Orissa, they
call it as biswasi kiblas. Out of confi-
dence, the sale deed is done, and after the
salc deed is made, if the person feels like
returning the amount, he returns it, or clse
the other man acquires the entire properly
just for a few chips of money. This sort of
dishonest and blood-sucking tendency of
the sahukars could only be curbed by
introducing the rural banking system which
will give employment to the people and
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will mobilise the resources from the many
affluent peasants who have come up during
the last 23 years,

As rcgard§ the scheme proper, I have
tabled some amendments. 1n one of them,
1 have sugpested that there should be
election by ballot,  Instead of one member,
I have suggested that therc should be two.
I have also suggested the wav how it could
be done. 1 have said that the recognised
union and also the registered union which
have a minimum of 10 per cent membership
could also nominate at least two members,
Jind as for these two members, the selection
can be made by a secret ballot held all owver
the branches. T am told that in the other
Housce Shri Y. B. Chavan has said that this
will virtually become a  gencral clection,
I think Shri ¥. B. Chavan knows that in
the clection 1o the university senates by
registered graduates, it is done by ballot,
and that is not a general election, cven
though they are spread over different  parts
of the country and different parts of the
State., A similar thing could be donc here
also, beeause that will ensure real participa-
tion by the woikers.

How could the two great tasks which
have been assigned to these new  banks be
done by 15 directors, when only onc of them
would represent the workers and the other
14 would be directly or indirectly appointed
by the Central Government from among
burcaucrats with or vithout the permission
of the Reserve Bank 7 It is impossible to
achieve the objectives with the present system
of dircctorship.

Regarding the regional committee, it is
something fantastic which we are  seeing.
1 do not know how it did not strike the
hon. Minister 2t all. The regional com-
mittec may comprise represeniatives  from
four or five States in the region. 1 have
suggesied that at least one MLA and MP
from each Statc should be taken on that
committee, After all, we are the people
who come direclly in contact with the people.
After all, this committee is of an advisory
character, and il even there we cannot be
represenicd, again it would become a
burcaucrat-ridden body.  Therefore, 1
would appeal to the hon., Minister to Jook
into the matter with sympathy.

L]
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SHRI S. S. KOTHARI :  No politician
should be taken on the board.

SHRI S. KUNDU :
of the board of management
advisory pody.

I am not speaking
but of the

Now, I come 1o another important point
which has been so ably put forward by my
hon. friend Shri Murasoli Maran. He said
that some of the bank directors were en-
joving perquisites, allowances and salaries
which came to more than Rs. 2 lakhs per
year. 1 do not know il that is true, and
if it is true, 1T do not know what Govern-

ment have been doing about it.
-

SHRI LOBO PRABHU : Nationali-
sation.
SHR1 S. KUNDU : My hon. friend

has had his say already, and let me have
my say now,

SHRI PILOD MODY : [ have not
had my say yet about hon, Ministers make

Rs. 41 lakhs.

SHRI S, KUNDU : If the Ministers
make Rs. 4} lakhs, we shall support him,
Let him also please support us in this. 1

would suggest that the salary should be
limited to Rs. 2500 p.m. including allowances

and perquisites,  Nobody should get more
than the chairman of the Reserve DBank.
It looks nauscating and il looks bad. Theve

is also a provision that the direclor who is
there from the Gowernment side would
remain at the will of the Central Government
and his term is not going to be terminated
till Government decide that he should quit.
In one of my amendments, 1 have suggested
that his term also should not be more than
three years,

There is also another important wing,
namely the officers like agents, junior agents
and others who are not strictly speaking
workers, but who have a case to pul forward,
and T would suggest that one of thein should
also be clected by the officers’ association
to serve on the board of management. In
this connection, 1 had recently written a
letter also to the Finance Minister. There
are two recognised unions in the banking
industry. I have every sympathy for the
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All India Bank Employces’ Union. At the
same time, within these fourteen nationalised
banks, a trade union has been formed known
as the National Union of Bank Employees,
They claim to have a majority in'these 14
banks. So they should also be recognised
and called in, 1 have written a letter in this
connection,

When this Bill was under discussion here,
an assurance was given by the then  Minister
in charge, Shri Govinda Menon, that the
headquarters of these 14 banks would be
distributed among 14 States.  No step has
so fur been taken in pursuance of this
assurance.  The headguarters are all con-
centrated in big citics.  Assam  has one bank
for 1,96,000 people, Nagaland one bank for
2,10,000 people, Jammu and Kashmir one
oflice for 4,23,000, Orissa one  oflice lor
2,50.00 0. This creates a great disparity. If
they want 1o briduee the gull between the
rich and poor Stawes, they should not only
implement  the scheme of lead banks but
also sce that the lead banks become  cffective
instruments in - mobilising the savings of the
people. You have o po to the people and
tackle them in the proper way. You have
to create that necessary infra-structure with
the human agency to estublish contact  with
the people in the villages and sce that the
facilities aflorded by the banks are made
available to all the people.

MR. CHAIRMAN : We¢ have a large
number ol speakers and hardly 30 minutes,
So 1 would request mcmbers to be o very
brief.

SHRI KAMALNAYAN BAJAJ : My
party is the main recognised  Opposition, 1
do not grudee the time given o otber
smaller  partics, but you will have to give
consideration to the fact that  the main
Opposition should be given its due time.

MR. CHAIRMAN : In
we were adopting a  different
procedure.

thizs debate,
kind of

SHRI KAMALNAYAN BAJAJ : You
can extend the time.

SHRI1 SHIVA CHANDRA JHA : You
say there is insufficicnt time. Speakers who
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have alrcady spoken have baken their own
time. Why this restriction in regard to
other speakers 7 They should not be made
to suffer. We cannot make our speeches

in two, threc or five minutes. '
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MR. CHAIRMAN : The Chair
been ringing the bill in their case.

has

SHRI LOBO PRABHU : 1 suggest you
follow the order paper.

SHRI KAMALNAYAN BAJAJ : Shri
S.M. Banerjee said that the Bank deposits
are public moncy. 1 would rather say that
it is the public’s money which is deposited
in the banks. Wherever there is idle moanazy
nol employed for productive purposes, the
banks should mop it up and nuke it inlo
money  which goes for production adding
to the wealth of the nation, I this is  done
must efliziently by banks, it will b: doing a
pood service, The deposits of the public with
the banks are held in trust.  Whenever
they advance money, their first duty is 1o
see (o the security and  sefety of the loan,
becausz the moeney dws not belong o the
Governiment but 1w the people, 5o invest-
ment has to be done with that  safety faclor
kept in mind.

Shri Bancrjec was saying that moncy
has been advanced to some industries, and
these industries belong to som: private  firms
I ave no apology for that. IF these
industries are not  desired. Parliament can
take any a.tion. IT these industries are given
licenves 1o produce things which the nation
wants, then it is the duty of the Governmant
or the banks to give reasonable finances for
their working. IT that is not desired, then
why give licences for manufacturing these
produces in the country ?

el

It is desirable that agricultural produciion
should incrase. If acgriculture does not
prosper, indwitry or  trade will also suffer,
That is the primary objective. there is no
doubt aboauat it, and for that parpase what-
ever assistance can be given to the agricul-
turists should be given, But when the poor,
innocent villager goes to the Bank to deposit
his money, his money is taken and
the clerks there ask him to come afier
15 days and collect his papers. That deposit
is not entered in the banks. 1 have heard
of such cases. Similarly, for withdrawal
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a receipt is taken from him and he is asked
to come after seven days for the money, but
the money is never paid. Maybe such cases
arc few today, but they are likely to increase
because village touts are coming into
existence and in collaboration with the people
in the banks, they arc cxpleoiting the
situation, Even when advances are given,
a certain percentage is deducted and only
the remaining amount is given (o them,
They are cven mis-informed that they nced
not repay the whole amount or that they
need not repay at all. Thesc are some of
the things which are happening. It is
happening  because the rate of growth of
branches has been too fast.

It is technical expertise and knowledge
which iz required for manning the branches.
I would like that branches should be opened
as fTast as possible bul without disregard to
train  stall, Otherwise, 1 think we will be
landing ourselves and the nationalised banks
into great disrepute and the country will
have to suffer a great deal. So far it has
not injured the industry for the simple
reason that the second or third man in a
branch was put incharge of a new branch
and in his place another man was recruiled
in the existing branches. But the rate of
growth of the branches has to be carcfully
watched. Already, customer scrvice has
deterioraled because the untrained stall do
not know how to deal with the customers.
Also efficicncy has gone down and corruption
and indiscripline have increased. It is not
only because untrained people have come
in but because proper link is not  established
with the head office. I they become loose
in the banking system, corruption will
increase. It is for all these reasons that the
training of the stafl should be the foremost

consideralion before  we  increase  our
branches.
The overall growth of dcposils has

been 16 to 17 per cent, but the growth of
deposits in the 2,000 new branches is wvery
little and all the expenditure and cost of
these offices has to be borne by the other
branches. Ultimalely, the cost of managing
the banks will increase considerably. So,
this point of view has also 1o be considered
before we spread the branches. Efficiency
and other factors have to be looked
after.
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When the banks were nationalised, it
has been said that their individual characte-
ristics and independence would be main-
tained. That assurance was given to the
House. But as the amending Bill has come
an when we sce the practice which is
obtaining, the authority of the Rescrve Bank
is diminishing and is going down conside-
rably. The Finance Minister and the
Finance Ministry are having so much
influence that it is almost becoming a branch
of the Finance Ministry. | cite instances
from the amendments which  have been
proposed. The Chairman will be appainted
by the Central Government aflter consultation
with the Reserve Bank., They will consult
the Reserve Bank, which means that the
Rescrve Bank will not have much voice,
Even the Board of Direclors will not be
consulted. They will not be even asked.
The Chairman has to function through the
Board ol Directors, The previous peactice
was that the Reserve Bank had the authority
for the appointment, or nomination, of the
Chairman. They always consulled the Board
and they wcre guided by their advice. If
the advice was very wrong, then alone they
excrcised their prerogative and so on and
so forth. But here, the Board of Directors
will not be consulted at all. The nomination
of the Chairman will be done by the Finance
Ministry. They would consult the Reserve
Bank.

Then the managing dircctor will be
appointed without the consultation of cither
the Chairman of the Board of Directors,
and that will be done not by the Reserve
Bank but by the Finance Ministry. 1 would
humbly ask why the Finance Ministry is
coming inlo it at all. The Reserve Bank
was doing its function fairly well, and the
authority of the Reserve Bank should be
increased, and the Finance Mintstry should
go out of the picture completely. This
authority should be given to the Reserve
Bank.

MR. CHAIRMAN : The hon. Member's
lime is up.

SHRI KAMALNAYAN BAJAJ : I have
not taken even hall as much time as the
others have taken.

MR, CHAIRMAN : But there is another
speaker yet.
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SHRI KAMALNAYAN BAJAJ : I was
concerned with the banks. 1 was the Chair-
man of onc of the big banks So 1 know
many things. Now, wholetime directors
will be appointed. Those wholetime directors
will not be appointed in consuilation with
the managing director under whom he will
be working. Under the circumstances, if
different elements are looked together, then
the homogeneity of the board of directors
will not be there, and the funcilioning will
become very difficult.

Then the worker-directors should always
be there. 1 always appreciate that, but |
would reqliest that for the worker-directors,
when they arc appointed, consideration
should be given to the following aspect. If
they are able to give advice and manage the
banks, then the political influence in the
unions should be ousted. If the foreign
influence also comes in with the workers in
the bank, then they will be obliged to see to the
interest of the political wunions. So long as
that political influence is there, among the
workers, I would request that the Govern-
ment will give proper thought to this aspect
before the worker-directors are appointed,
I am all for the worker-directors to be there.
I have no objection to it, but the political
influence should not come in.

When the branches of the State Bank
were opened in the rural areas, they were
given a subsidy. But the nationalised banks
are given a stepmotherly treatment. They
are not given any subsidy, and arc compelled
to open branches because probably they are
not considered good enough. 1 request that
whatever subsidy is given to the State Bank,
it should be given to all the nationalised
banks. Otherwise, they should stop giving
the subsidies to the State Bank, The State
Bank is given preference in the deposit of
government money, cither Central or State.
Now that all the major banks arc nationa-
lised this differentiation should go. Since
the identity and character of each separate
bank has no meaning, I agrec with some of
speakers that there should not be fourteen
banks but only one bank by thc amalgama-
tion of all of them,

If the original counterparts of the four-
teen national banks which have been
nationaliscd want to to do banking business,
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will the government permit them to do it.
in the interest of healthy competition ? They
have got expertise, knowledge and experience.
If they want to function in the banking
busincss, will the government permit "them ?
I also want to know whether any of the
original banks have applied for permission
to do banking business and, if so, what is
the reaction of the government ?

Coming to deposits, when the banks
take deposit from the people they give them
some rate of interest, which is good enough,
But that ralc of interest should have some
relation to the rate of interest on advances.
During the last one year or so the rate of
interest on bank advances has gone up to
as much as 12 per cent. Prior to  nationali-
sation the banks were never permitted to
charge more than ten per cent. So, the
ratc has gone up by two per cent from the
time when they were socially controlled.
This increasc in bank ratc adds to the cost
of production in the industry. All those
industries which use¢ bank advance ata
higher rate will necessarily have to put up
the prices of their products. So, this will
have to be keptin mind when the rate of
interest on bank advances is fixed.

It is good to have experts in various
fields in the Board of Directors. Experts
in agriculture, audit and economics are
capable men in  their own flelds but they
have no experience on the managing or
running of Banks. Individually they cannot
excrcise their judgment in regard to proposals
which are in front of them. If there isa
Board of Directors which has representatives
of experts in different lines it can take a
collective decision. Supposing crores  of
rupecs have to be advanced to the sugar,
jute or textile industry or other crops in
the different regions, then the Board of
Directors should have intimate knowledge
of what is going 10 happen to those indus-
triecs. That knowledge comes only out of
practical experience of trade and industry,
If the benefit of that advice is deprived to
the Board of Directors, it will give advances
wherever it is not necessary and refuse
advances where it is necessary. In that way
there will be imbalance and advance will
not be given properly.

So, 1 would submit in the end that these
rules should not be approved in such a great



325 Motions re.

hurry because there are many difficulties
from which banking is suffering.

off YT fag . wamfy #dra, 4%
AwAeTIANE F EW § IR IO
FWATE AT AT T T@TE /e |
# fah adT ara Fgar g

TgT W A 7 9z7 | faw 4,
S AT A OF FAT gF fAwe

ag aét & fF & A1 gEET T
FLAT AMGAT g ATAE F AT A1 /G4
Fgr waT ar gar faa <l a1 93w
smar SR adY, g Adr "N 4
g =3t g g fwoam ws aAEm,
dre9 AT | gF @ F9 g1 @R |
fsq war Fm Fowd, AL 7 M,
&t FAT | qWT FIH [T W @
g & war 8Sar 90 wrAEr SmaErdr
& agt g aa dtw g gE | g
g fF a@ifgar A@E, S F9FF § @A
am% @ 2\ AT qT FEd & | afeT
¥ =g fF oy agdEd & I9H T
i @ A 7 g3 AT AT A9 A AT 7
Far fa@ are, 41 i e, v I
15, FAT TA TS, FAT qAZ7, ¥ foAea
ghom ok a%as @, 73 & 77 99
w Efrus Tar SH@T g o 9=
FF FT BTAT F WTCAT| T A OAT
agt & fx 9797 IR araEr £ A7
a5 g fd gmE faam g TS &
fou wqar fesar & ofza J@ fa@<
2 g WY §, gEW A quer EH
giar g A 3T A I AT IATE AT
BT ARHI @ ATAT E, IH! T H T
& fadT § ot S wWer sE@
A I war & oAfzw AvEm
FY fao=dt faeslt & =y 3 1 9t =Fowen
glar 39, agwma 3w feeA

[ ]
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T FHRR F AT g, T FHARR
& 3ar & Mt @z o AgdwT ¥ @
FIar &, wafs o fram st gk o
LG R A

a8 @it g fF wmz sw oA
FT T IAC J04 {R T0T et
F grg W ag o & afeT TEE WY
Ig THI ITH ETY ST AT AT AT IH
T FALT ATIHT FT TATRT GO
HHT-HFT FAS 9X | qTH 86 gEHS
AT 2 3q @ni FY T 0w wreHr
g @i H uwyEAr w|@T owT F7
Fa1 71T g f& wmw o Txfaes el
grfzm, oxefifrars sraar =rfgm | gwH
Far adtg wrad, gfiaa ar GFa€
yradr Frm faaF o ogeoE, AR
TTT WA 21 7 AT et Y axfawe
oRYE m oAAY | sA oA ey
oFRqE  TEL BN &t w7z fEea s ?
1 fmdt ot FEAS aF aEaY § IR
WA |

A9 FEram # fafaet aEa @
g dgam AW f& ww F faw aw
g frarag gasr fofasadl w@r &%)
aet @A T fawew agdy 9rer g
e A9 80 T figeeewa gAdy
Fit T AFA a1 70 97He ¥ Dfww, 70
qvdz 727 AFT A1 (0 9viez 2 @ifaw |
gz @t i1 FT AFT @ FH-g-IW S50
i A1 2 & | qg o s gufEd g
ar au-gFu faafr gaedl & mE &
qrq, FTAT & A4, FFA & 419, N2
femra & @9, IAET @ agr 9T 9HA |
ot a1 ag o 72

a1 AT g TE g Sy gHEr a¥r
o R, 7S A=A AT Y qW §,
afFa A & oft ox zefesw dar &
TR WA IR A wA P oags
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g ¥, Y I aF | oAw S
a7 & AT q47 ¢ F @S ¥ wRw
& AT AT FIE TEATH AT I, ATEL
IaF @A N e K T W |
TRy @ 9, A aw A AW R
g wRd Fgar g ofmF A A O
T ¥ w@a g | s fodaa w7 €
& T 3F I aF WERS @
g9 & S§ WM qxfae FeT faew g
RS # 9EE durger @ | THH A
i F A Ay AR Tefewan
Ty W &t fawar @ ar IEE 1=
H e am am@r g, famwr geg ¥ 68
rEdr § &A1 Ag faw g @, =
a9 H I Y HA 2 e ada
FEdr @ W &1 FmE few sy ux
&F o ey foam faew # aw
&g fFwgr smafrni =1 Fof fas e
foq amxfedf #1 wem &w war —aw
W FOF FOE F IO AT T E
erefesn &1 @Al F—ag AT H A9
q1F |

# srgar wa fafaea arga & Fa
agm fF amg-rrg TEE) @A AR
Fré t&vgd F1aw frar o faay aew-
= wefadl #1 dam fas e S
g fufedes wmaw ™ g g 999
Ecuicll

T & Fg owEE g fF o
WS ¥ AAUFSTEHT § I g asdy
grgame 9w fraw @ Eifaufor
Iz yW g, TiEeET dgUEE 9w
F1 mF e FEd g S #
wAEr o T A faear o3 gerd
STET FT AR H AT H F@AT AR &
T A SO G IRA § oF @ onr
¥ TWse IAT FAW F AT FAT
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qET € A1 SR ¥ T FS fAS |
T F AT Lo o T §  genrfrafor—
agquzE g FAImE E @o To IR
O¥e To 919 N g gedId gd frzd
g, ufgreat Toiaze & fomar omig 48
fasdr &, dzza0 TR & faasr g
sy A faedt g, et ag fowr smer
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SHRI SARDAR AMJAD ALI (Baisrhat) :
I take great pleasure in associating mysell
with this discussion on the Mationalised
Banks (Management and Miscellaneous
Provisons) Scheme. As a result of nation-
alisation of the 14 great banks, the pecople
of our country had high expectations and
high hopes that these  banks  would
give them much more financial assislance
to run their business or 0 pursue their
avocations or the ways which they had
adopted for their livelihood. 1 can say
without any hesitation that we have entered
into a new era by nationalising the 14 major
banks of our country. But at the same time,
there has been an inordinate delay on the
part of the Government in  bringing forward
a scheme for the continued management of
these nationalised banks,

I also reside in a  village.
in my village, afler 2 lot of agitation and
repeated demands, we have been able to
have a branch of onc of the nationalised
banks, namely the United Commercial
Bank, opecned there. 1 happen to kecp
relations with some of those who aspire to
get some assitance from the bank, and,
therefore, 1 have been able to accumulate
knowledge of certain difficulties which they

Fortunately,
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have brought to my notice. There are
several difficulties which are being experienced
by the aspirants for loans, but I consider
two of them to be very serious, and T would
like to bring them to the noticc of the
House on this occasion,

The first difficulty is this. There are
poor agriculturists who own very small
picces of land, and the desire to get certain
assistance from the banks. Madam, the
procedure is that il they want to hypothecate
that particular picce of land with the bank,
then the person will have to obtain a certi-
ficate o non Encumbrance from a lawyer.
The law is that he will have to rush to the
local registration office first and he will
have to give a scarching fee for an enquiry
to ascertain  that during the preceding 12
years, his land had been free from any
encumbrance and  had not been sold or
morigaged or in any other way transferred
to any other individual, and then he will
have to go again to the other concerned
departments of the Government from where
he will have to obtain another certificate
that the land was not sold on a court sale
and so on. So, Madam these poor agri-
culturists who had expectaions of getting
loans from the nationalised banks would
have to run to a lawyer. [ also belong to
the category of lawyers, and yet 1 feel that
this works very hard on  the poor farmers.
Sometimes it becomes very difficult 10 obtain
such a certificate.  The procedure in the
bank is such that unless this certificate is
produced from an advocale or lawyer, the
applicant is not entitled to the loan. This
is very hard on the poor agriculturist living
in the village. 1 would therefore plead with
Government to consider if it is possible to
appoint a lawyer, or a lawyer appointed by
the bank, from whom a non-encumbrance
certificate could be obtained which would
be acceptable 1o the bank.

Madam, there is another  difficulty.
Many people from my locality and district
and other districts too approach me. They
think that as an MP 1 have influence with
these officers and can use my good offices
to get things done for them, They genuincly
feel so because we are their representatives
here. They desire that there should be
branches opcned in their localities also.
They cannot approach the agents who have
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the power to open new branches, I would
plead with Government to consider if the
procedurc for opening new branches in
different  localities and willages can be
simplifitd so that the banking service is made
as widespread as possible,

Madam Chairman, it is very high time
to look into these aspects with seriousness
of thought and sincerity of purpose. Our
people have waited for 22 long years for
a hand in the administration and manage-
ment  of the financial institutions of the
country. After such a long period, due
to certain rifts in  political thought and
ideology, the step of nationalisation of 14
banks was taken, Their desire now is that they
should have a say in the management also,
In that view, the decision of Government
to bring out this scheme is to be welcomed
because it gives scope for the realisation of
tLeir hopes and aspirations.

In the scheme, it has been mentioned
that not only the workmen but also those
who are not workmen will have a place in
the board of management.  Those  who
arc actively cngaged with the dealings of
the banks, depositors and persons possessing
special knowledge of industrial and financial
matters are to be represented in the board.
That is why I support the scheme,

But I have certain amendments to
suggest. It is scen that the board of manage-
ment has to work for a certain  period, but
in cl. Y dealing with the term of office of
other dircctors some amendments are
called for. To this end, I have put in my
amendment No. 12, Firstly, 1 have pro-
posed that after the words *‘Reserve Bank™
in clause 9, the insertion of the words “and
by giving a reasonable opportunity of being
heard.” The Directors arc appointed under
a statute. Lest there should be any legal
complication, the Direclors should be given
a reasonable opportunity 1o explain before
the termination of their office.  Their office
should be terminated only when they have
failed in the discharge of their dutics.

Lastly, in clause 10, to make the meaning
more clear, I have given an amendment that
after the word “appointed” the words “or
to continue’ be inserted. 1f any Director

L]
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is disqualified under the provisions of this
scheme, he cannot continue, and that is
why I am plcading that' this amendment be
accepted.

+SHRI LOBO PRABHU : There is a
happy illusion here that banking is like
advancing money from the Government

treasuries, I would like to make it wvery
clear to this House and to Government that
banking is dealing with people’s money,
with the deposits which you attract and so,
the primary consideration in judging this
scheme should be whether it will alttract
deposits.

.
It has been mentioned by the Minister
that deposits have fallen, that they are not
keeping pace with advances. Only three
or four days ago he has made this admission,
I would refer to the Finance Minister's
statement at the meciing of the Custodians
that in the scheduled banks the deposits
for the first eleven months were only
Rs. 289 ciores as against Rs, 324 crores in
the previous period of eleven months. I do
not know what the position since then is,
but the fact remains that the Reserve Bank
has told the scheduled banks that it will not
increase its advances and that they must find
something to the tune of Rs. 600 crores if
they are to meet their commitments. Let
us get this clear that if this amount is not
found by the scheduled banks, your banking
system is going to come to a grinding halt.
The amount available will have to be
distributed to a very few. Accordingly we
have to judge the scheme.

We have to judge the scheme also with
reference to the many complaints made here
that there is corruption, that no loans are
obtained unless money is paid. That
complaint has not been made by my parly
alone but by every party.

AN HON. MEMBER : Not by cvery-
one.

SHRI LOBO PRABHU : The SSP and

the Congress have made it. Il you have not
made it, I think you will have o open your

eycs some time.

Secondly, there is complaint that there
is deterioration in service, that there is delay
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at the counters, that there is delay in
clearing Bills and that the banking system as
a whole has slowed down. Thirdly, there is
a complaint that therc is a slowing down in
the recovery of loan, that there has never
been such a slow down before, and that
banks are becoming something like co-
operative socictics. With these complaints
in view, let us see how this particular scheme
is going to work.

A scheme of banking or any good
scheme has to localise responsibility, has to
create authority in the persons concerned.
I begin by saying that this is an academic
scheme that it deals with the policy of
banking and not with practical banking,
It should have gone to the level of the Agent
or Sub-Agent who deal with the banking
operations.  About that there is a cons-
piracy of silence and nothing is said.

What is happening ?
more than 2,000 branches. Who are going
to man these branches ? What training
have they got 7 My good friend mentioned
here that we are not making profits, 1
would go further and say that when you
have branches like this without adequatcly
trained staff, you are going to discredit
banking and not do any good. Your
branches must be related to the neads of the
people. It is not as il there is no banking
in the villages. You are not blind to the
fact that there arc co-operative societics,
post offices and indigecnous agencies, So,
this was only meant to supplement them.
Therefore, go at a pace which is reason-
able.

You have opened

Now, coming precisely to the scheme,
what is the idea of Government in diluting
the responsibility everywhere 7 It is as if
these banks are nothing more than an
appendage of the Ministry of Finance. 1
have no doubt that Mr. Chavan and Mr.
Shukla will be very fair in their choices,
But do they make the choice 7 Does eéven
Mr. Bakshi, the Secretary, make the choice ?
No. The people to be appointed in the
various 14 banks will be chosen by the
Assistant Sccretary for reasons we need not
discuss. Therefore, you are leaving the
banking system to the mercy of a very low-
grade stafT,
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I will show one by one how this choice
is going to be exercised. The managing
director and the other paid directors will be
appointed by the Government on the re-
commendation of the Reserve Bank. No
qualifications are fixed. T do not sec why
Mr. Banerjee should not be appointed as
managing director.

SHRI S M.
you.

BANERIJEE : Thank

SHRI LOBO PRABHU : 1 think he
would be as good a  managing  director as
any one clse ; and he is eligible ; that is the
point. 5o, this is the Kind of liberty the
Government is taking for itsell’ 1o appoint
anyone.  When it comes to the question of
appointing a managing dircctor who will be
on any salary up to Rs. 6,000 or more, this
power is likely to be abused.

Next, I come to the appointment ¢of the
representatives of the workers and  represen-
tatives of the stalf.  Already 'here has been
quite a lot of dissatisfaction with the system
for the election of the workers' represen-
tative. My own feeling is that it will take
six years before the umions rise to the
strength of 15 even il they use methods such
as they are using in the Baroda Bank and
the Indian Overseas Bank. In the mean-
while, the Government will have to sclect
anyone even on behalfl of the workers.  For

the stafl, the choice is  entirely for the
Government.

SHRI S. M. BANERIEE : We do not
want that.

SHRI LOBO PRABHU : They have

said that they will take anyonc according to
the Reserve Bank.  The Assistant  Secretary
will determine their representative,

Then 1 come to the representative of the
depositors. My good friend said that small
depositors should have separate represen-
tation. You must represent  those who
hawve some interest, some stake in the banks.
A small depositor is not the proper one.
(Interruption) 1 suggest on the other hand

that the top 10 depositors who have the
biggest stake should be the persons from
whom the selection is to be made.

(Interruption) You are
change it.

welcome to
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MR. CHAIRMAN : You should
address the Chair.

SHRI LOBO PRABHU: Yes. 1

have very great advantage in addressing  the
Chair.

MR. CHAIRMAN : Otherwise,
will get involved in controversy.

you

SHRI LOBO PRABIIU : Therefore,
on the choice of the depositors, some system
must be evolved.  I7 you do not want  the
small depositors, and cven the top 10 de-
positors, let us have some clective system ;
let us for instance have an MP as their
representative, Mr.  Banerjec or  somcone
else.  But do not leave it to the tender
mercics of Government 1o make that sclec-
tion in consultation with the Reserve Bank.
And what is the Reserve Bank 7 It is
nothing more than an image of Govern-
ment ;3 no more than an  instrument of
Government.  So,  Government  consults
itsell and appoints anyone it likes.

Then, 1 come o the representative of
artisans, workers and farmers. How is that
selection to be made ? They are supposcd
to have the capacily 1o represent these
classes. What is their capacity 7 Is it the
capacity to please somebody in the Secre-
tariat, somcbody in the Government or
somebody in the bank 7 Let us be more
precise about it.  Let us fix some qualifii-
cation ; let him af least be cminent in  his
profession and wunless that is done, the
Government will just choose anyone who
will be a discredit to that body and who
will therefore reduce the deposits.

Then, I come to the representatives of
cxperls in their own line. My good [riend
has spoken a lot. Mr. Chavan himsell
admitted that 64 per cent of banking busi-
ness is from industey and 15 per cent from
trade. Are you not thinking of represent-
ing some persons from these interests who
are vitally connected with the working of the
banks ? | suggest, and 1 do hope my good
friend will agree that the relevant chambers
of commerce should be consulted about the
persons 10 be appointed to represent  them,
I am saying this because the Chambers of
commerce which are responsible  for  the
production and employment in this country
should have a word, .
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Then we come to the two representatives
of the Reserve Bank and the Government.
What does it come to? Barring one
director from the workers, you have a board
whigh is simply of the making of the govern-
ment. They can appoint anyone. Just
like Emperor Khalifulla showed his contempt
for the scnate, in the same way 1 think the
government  will show its contempt by
appointing anybody they like. They have
already appointed some of the donkeys to
the board of the custodian, Now they
are using the legislative power to do what-
cver they like.

Coming to the committee, what is the
point in having a committee which meets
once a fortnight when you have a board
which meets once in six months. Even if
you are keeping the State Bank practice, this
committee should meet cvery week., About
the appointment of this committee the
complajnt is the same one. They are going
to be the creaturcs of government, Be-
cause no qualifications are prescribed,
anybody could be appointed by the govern-
ment.

Lastly, I come to the regional board.
Some hon. Member suggested that the State
Governments are associated with it.  There
is something more than thal. A suggestion
about  regionalisation was  made. The
regional commuttee should include not only
representatives  from  thal region  but it
should also include representatives of  banks,
Since the banks should have a common
policy it is necessary o extend  this idea
further. I whole-heartedly agrec with that
suggestion.

In the short time you have been kind
enough to give me I have said only a small
part of what I wanted to say. I am not here
o bury the nationalised banks. They have
buricd them themselves. I am trying to save
them so that they can be of some use to
sociely and to the country.

SHRI P. GOPALAN (Tellicherry) : The
scheme is very limited in its scope. It only
deals with the composition and functions of
the top management bodics of the nationa-
lised commercial banks ; nothing else. It
deals with the composition of the Board of
Directors, appointment of Chairman, compo-
sition of the advisory body etc. But, unfor-
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tunately, it is completely silent about how
this mechanism is going to serve the basic
and declared policies of bank nationalisation.

L]

According to this scheme, after the
constitution of the Board of Directors and
the appointment of th: Managing Director
the post of the present custodian will be
abolished. I am sure that many of the present
custodians will automatically be turned into
Managing Dircctors of the respective banks.
1 say this because even before nationalisation
of these banks the very samec people were
occupying, the same posts as Managing
Directors in these banks and they were
serving the interests of big business groups.
After nationalisation, they were converted
into custodians of those respective banks.
MNow the Government are thinking of
appeinting them again as  Managing
Directors of those banks. Excepting in one
or two cases, all the present-day custodians
were at  one time or other serving the
interests of big business in our country.
Therefore, 1 am very much concerned about
the composition of the Board of Directors.

They say that the Board of Directors will
be appointed in consultation with the Reserve
Bank of India. Whose intcrest does the
Rescrve Bank of India represent ? Shri
Kirloskar is there in the Board of Directors
of the Reserve Bank ; so also Shri Arvind
Mafatlal and Shri Kothari. I am sure these
people represent the interests of big business
in the Resecrve Bank. Therefore, il you say
that the selection will be made in consultation
with the Reserve Bank of India, it only
means consultation with the rcpresentatives
of big business and wvested interasts which
are represented in the Reserve Bank. That
is why I am very much concerned about the
composition of the Board of Directors after
this scheme is adopted.

Al the time of nationalisation a new
cnthisiasm was generated all  over the
couniry. The downtrodden peoplc thought
that some basic changes will be brought
about after the nationalisation of banks,
Hundreds of people, rickshawallalis and taxi-
drivers, were brought to the residence of the
Prime Minister who shouted, “'Indira Gandhi
ki jai."
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Afler nationalisa ion what has happened ?
Some Members were very much eloquent in
saying that it has served the purpose of the
poor people in the country and that
nationalisation has given large advances to
farmers and small peasants in the country,
1 have certain figures to prove that no depar-
ture has been marked in the policy even
after  nationalisation. Government is
following the same policy, which it had been
following all these ycars, since they were
nationalised.

Herc is a report of a random survey
conducted about the effect of nationalisation
on poor and middle-class people. 1 hope,
the Member from Haryana will listen to it.
It says :

“According to a random survey of the
“impact of nationalisation™ on poor and
middle-class in Haryana, carricd out by
the Haryana Young Farmers' Federation
about Rs. 31'50 crores advances by the
nationalised banks as loan during the
last six months more than Rs. 25
crores have gone lo upper and middle-
class categories of industries,”

Even the Member from Haryana had been
praising the credit policy of Government. 1
can understand the meaning of it. This is the
result of the survey conducted by the Haryana
Young Farmers® Federation :

“Of the bencficiaries, 13 units are such
in which five big monopolists of the
country dominate,”"—

this is the socialism of Indira Gandhi! —

“The remaining 650 crores that have
gone to non-industrial sector, 60 per cent
has been distributed in urban arcas and
among middle and upper-class only. Of
the nearly 1'6 crores of bank finances
that havs come to the farmers’ share,
the number of beneficiaries are mostly big
landholders. On'y 42 small pcasants
have been advanced agricultural loans by
the nationalised banks (including land
mortgage and Central cooperative banks
since the nationalisation of banks), the
number of tenants is nil. No. Harijan
cultivator”—
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I want all the Mcmbers to take note of
this—

“*has peen given agricultural loan on the
plea that they are not frec from financial
liabilities."

This is the credit policy that has been
praised by many Members belonging to
the Congress Party as well as by
some of the Members belonging to the
Opposition. Even after nationalisation the
credit policy has not been changed. There
has been no departure in the policy of the
Central Government. I cannot hope for any
departure from this Government because this
Government represents  the interests ol big
businesmen, big bourgeois  and vesled
interests in the country. Therefore 1 do not
hope for anything else fram this Government,
1 am sure of the fact that the board of
dircctors will be completely filled up, except
in the case of onc or (wo members, with the
representatives of big business and  vested
interests in our country. There is no doubt
about it.

Then, the top managemen  system  has
been evolved under this scheme. This is a
very burdensome and a very cumbersome
scheme. It will incur very top heavy expen-
diture. For all these banks you are having
separate  management commitices, advisory
committecs, board ol dircclors, separate
chairmen and all this paraphernalia, T ask
the Minister : Why can you not evolve a
single banking system for the whole country ?
Why are you shy of it 7 Why do you want
banks to compete with cach other 7 Why
can you not evolve 2 monolizhic banking
system in the country with clear regional
control over these banks ?

1 want regional control to be established
over many of the bank-, Lven at the ime ol
passing of this Act, an amendment was
moved by me and the Minister accepted  that
in principle. My amendment had  said  that
the head office of cach bank should be in
different State capitals, That was accepted
in principle at that time. I do not know
whether this  principle is accepted by the
Minister even now or not. 1 hope, the hon,
Minister wil stand by the earlicr assurance
given by late Shri P. Govinda  Mcnon who
piloted the Bill at that time,
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Lastly, I wish to point out that the banks
arc having branches all over the country and
they are collecting deposits from various
areas. Our experiencc has been that the
banks are investing their finances in certain
areas and in certain cities. This is one of
the basic rcasons for regional imbalances.
Therefore, I want 1o suggest that hereafter
this practice should be stopped. At least the
deposits which are collected from each region
should be invested is those areas. I hope,
the hon, Minister will accept this concrete
proposal of mine,

In conclusion, 1 would like to say that
the Scheme as has been  submitted before the
House is not poing to serve the inlerest of
the people, the interest of the down trodden,
and that, I think, it will definitely help to
bring about the capitalism and monopoly in
our countiy which is a clear aim of this
Government.

SHRI K, NARAYANA RAO (liobbili) ;
Madam Chairman, a close scrutiny of the
Scheme reveals two  things. The first is an
avoidable bureaucratisation and the other is a
radical departure [rom the letter and the
spirit of the Act.

2cfore 1 dilate on these two  aspects, I
may be permitted to make one small sub-
mission, a preliminary remark on it, Section
Y of the Act provides for the Sclheme and
Section 9 provides for two other things also,
The other two things which have not been
included in the Scheme are, firstly, in regard
to the capital structure, the paid-up capital
not exceeding Rs. 15 crores and, secondly, in
regard to the amalgamation and reconstruc-
tion of the wvarious banks. OF particular
significance is the latter one. Lceaving 14
Banks with the same type of policics and
control, it smacks of artificiality. There is
an absolule necessity of  bringing  about
rationalisation through the process of amal-
gamation and reconstruction  of  various
banks. But, unfortunately, there is nothing in
this scheme to touch upon that.

Coming to the first aspect, | find, as
many hon. Mumbers have said, there is an
undue interference in the appoiniment of
Directors by the Government. OF the 15
Dircctors which have been  envisaged here,
only 6 are outside the purview of govern-
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mental directive. Those 6 Dircclors are : 2
from the employees and the workers of the
banks, 1 from the depositors and 3 from the
artisans, farmers and workers. About the
rest, 2 Directors are full-time and their
qualifications are nowherc mentioned. One
is from the Reserve Bank and the other is
from the Finance Ministry. The most signifi-
cant part of it is that there are 5§ more with
a special knowledge in one or more subjects
pertaining to banking business. There again,
they have not specified or provided any
guide-lings.

Where they have made a provision for
the appointment of 3 Directors from
farmers, artisans and workers, there is a
radical departure. While the Act says
that they should be representing the interests
of artisans, furmers and workers, the Scheme
says that they should be “competent™ to

represent  them.  How to  get  this com-
petency 7 Whois to determine this com-
petency 7 I agree that there is ditticulty in

bringing about certain  things. DBut this
short-cut will lead to an arbitrary and sub-
jective judgiment of the Government in the
process of the constitution of the Board of
Dircctors.  Again, 1 would like to say here
that this departure is not an innocent one.
It is a deliberate departure. 1 humbly submit
that in the State Bank which is more or less
parallel to these banks the system is totally
different. In the State Bank with regard tothe
five members who are to be appointed with
special  knowledge, the catcgorisation  has
been specifically mentioned,  Sec. 9 of the
State Bank of India Act provides that these
members should have special knowledge of
the working of the co-operative institutions
and or rural cconomy of ecxperience in
vommerce, industry, banking or finance.
But, here why have they not donz that ?
Not that they do not know. They know
it but they have not specifically mentioned
it. What does it indicate ? There is room for
manoeuvrability. There is scope of bringing
in certain undersirable elements,

Then I would like 1o touch upon the
question of inclusion of workers' representa-
tives about which a general criticism has
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been levelled by many of my friends with
which 1 agree.

348

I would like to bring to the notice of the
House one more thing which to my mind is

very wrong. That is, there is a provision
to the effect that provided that il there is
any delay in identification, if the banking

industry meeds such a  thing, then the
Government can appoint somebody on behalf
of the workers. This is a sinister thing,
Then there is no further provision.  Suppose
there is a contingency compelling the Govern-
ment to go 1o that cxtent, there is no
provision that once the workers' delegate
could be appointed, he should replace the
Government nominze from  that  date.
There is nothing like that. The Government
want to capitalise on their own delay.  This
is unfair.

Coming to the other aspeet, the Act has
not mentioned the maximum numbsr of
Directors on the Board. A special emphasis
has been given to those calegories—farmers,
artisans, workers and employees. But what has
been done ? Their representative capacity, their
capacily to contribute has been relegated to the
back-ground by bringing about an overwhilm-
ing majority of Government nominees, If

it is innocuous, 1 don't mind, But this
scems to have been  deliberately done.  The
superintendence  and management  of these

banks has been vested in the Broad of Direc-
tors, but in the scheme this has been surrep-
tiously laken away. The scheme provides that
the Managing Director is the exccutive
officer of the bank and then it provides that
powers of these banks may be delegated.

MR. CHAIRMAN :
hon. Members to realisc that the time is
limited and the list of speakers is Jarge.
Kindly conclude.

1 would request

SHRI K. NARAYANA RAO : 1
will conclude in two minutes.

The Act vests the superintendence and
management in the Board of Directors.
Until the Board of Directors is constituted
under the sheme contemplateddn Sec. ¥ of
the Act, the Custodian would enjoy those
powers. In contrast the scheme provides that
the Managing Director shall be the chief
executive officer and shall enjoy such powers
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as arc delegated to him. It futher provides
that until it is so delegated, he shall exercise
those powers which are now presently
exercised by the Custodian. It means that
delcgatia.n is imperative which is contrary
to the Act which vests these powers in the
Board of Directors. Therefore, I urge that
this scheme is beyond the scope of the Act
and a new scheme should be brought about
in such a way as to have effective implemen-
tion of the letter and spirit of the Act.

Thank, you, Madam

SHRI
(Kolaba) :

DATTATRAYA KUNTE
It was nearly 18 months back
that the fourteen scheduled banks were
nationalised with the intention of removing
the regional imbalance and helping backward
arcas and also  the weaker  sections of  the
community. In order that these objectives
may be well worked out, afier a long time,
the Government has come out with a  sheme
for the management of these banks,  But,
il we look inte the management of these
banks, let us sce what has happened uptill
now. The Government, hoping to sce that
the banks are better managed, have taken
over the control,  When they have taken
over the control, the Minister patted  himself
and said that 25 per cent more banks  have
been opensd.  There are some hon. Members
on my right who have said that more
branches have been opencd and they are
not uscful.  We should know whether what
the Minister says is correet or what Mr,
Bajaj says is correct,

I want to bring one point to the notice
of the hon. Minister, and to the Housec.
Government  appointed leading banks in
certain districts. The Bank of India which is
a leading bank in my district has not. during
the last 18 months, been able to open up
one single branch in that district. Why
should it be so ? Let the Minister look into
these things. This is the way things arc
dealt with, The Bank of India is a leading
bank in my district of Kolaba which is near
the city of Bombay. But they arc not able
to open up a single branch in  that district.
But, the Minister wants to pat himself on his
back that 25 per cent more branches have
been opened. That is not the correct
position,
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Regarding the management, I really do
not know why we should have 14 nationa-
lised banks. I at all this is to work under
Government control, they should have ercated
one single organisation, There is no guestion
of spirit of competition when different banks
contpete with each other. Because, here,
from the Managing Dircctor down to the
peon, each person's pay and emoluments
ctc. arc assured.  The spirit of competition
will be served only when every one working
in the organisation is expected to work on
his toes which is lacking in the present
set-up,  When they are assured of their jobs
and their emoluments they are not concerned
whether the banks work well or not. This
is the position. .

Therefore, the real remedy should be to
have one siructure, onc single organisation,
which works lor the whole country. At present
15 members multiplied by 14 different banks—
this gives you so  many persons who arc
asked to look after these things. The control
is very much dispersed. We can have one
organisation to be concerned with all the
branches throughout the country, If we have
one such organisation aided by regional
Boards, 1 think, we can cnsure better
control, more control and closer control.

Ultimately, in the Board of Dircctors,
Government is going to  appoint as many
as 9 of the members—who will be the nomin-
ces of the Government. 1 am  sure, with
all the good intentions that the Government
may have,—it is only the lower official who
will bc making these nominations. Neither
the Minister concerned nor even the top
Secretary will be able to apply their minds.
1 do not know whether the Minister knows
even now that a leading bank has not been
able to open branches in the district of
Kolaba, about which I mentioned  earlier,
Otherwise he would have said that these
arc some of the things done, cte. and he
would not have patted himsell on his back.

This kind of organisation with regional
branches will be able to create very close
cooperation, coordination and supervision.
I hope the hon, Minister will consider this
point.

We are talking of thc weaker sections
of our population. We talk of giving a
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‘better deal’ to the weaker scctions, What is
the better deal 7 As against the rate of
interest of taccavi loans, tha rate of interest
of banks is much higher.  After banks have
taken over, the rates of interest have gone
up as far as borrowings are concerned. Rate
of interest given for desposits is just the same.
This rate of intercst of the borrower has
becn increased in order to meet the cxpznses
of the working of the banks., The borrower
who should really get the benefit of the
banking system should not be asked to pay
more interest and the interest of the
borrower  should have been lowered and
not increased  This ought to have been
done, il the intention of the Government
is to make the benefit available to the weaker
sections of the community and backward
scctions.  They are talking aboul Taxiwalas,
or rikshawala or small peasent  or  larm
labourer getting loan and all that. It is only
an eye-wash. They would not get the loans,
and even il they get, they will not be able to
pay back thosc loans, because  the  rale of
interest is so very hizsh. I do not want to
talk about the wusurious rates ol interest,
and yel this is something which has actually
happened.

It is in the background of this that one
has to look at the scheme that has been
proposed for the management of the banks
during the last cightecen months. 1 would
like to know whether Government have  pot
any information about how these banks are
working. Before the banks were nationali-
sed, everybody working in the banks was
responsible to somecone.  But taulay, the stalf
do not bother at all as to whether they serve
the customers or not. Even assuming that
there arc only a few complaints which may
hawve been received, il this is the conddition,
then what is Government's explanation for
this state of affairs ? Did they take over
these banks with the intention of muking it
one of the departments or branches of
Government and making it a State-controlled
organisation, or did they do it with some
other objeciive, namely the laudable objective
the serving the backward areas and doing
away with the regional imbalances and
giving help to those who necded it 7 From
that point of view. the scheme does not give
any indication at all. It only says that thesc
14 banks will have 15 members cach on the
board of management, and there will be
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regional committecs, so that we have juts
a structure. So, the scheme does not provide
for achicving the objective with which these
banks were nationalised.  As long as Govern-
ment do not come forward with such a
scheme, I am afraid that this would only
mean more proliferation and more Statism
being introduced and nothing beyond that.
I would, therefore, submit that rather than
proceed with the working out of this scheme,
Government  should  withdraw it  and
introduce only onz banking organisation
for the whole country with regional controls
for the better working of these banks.,
. SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : The intentions with which
these banks were nationalised have, alas,
not really materialised.  The Reserve Banlk
of Indix’s report of June, 1970 says :

“It will be the endeavour of the nationa-
lised banks to ensure that the needs of
productive  eflorts  of diverse  kinds,
irrespective off size and social status of
the borrowers, and in particelar  those of
farmers,  small-scale  industries,  self-
employed professional groups etc, are
mel in an increasing measure,”

Aflter sixteen months, all that we get is
just a scheme saying how the boards are to
be constituted. Since the interim boards
were appointed exactly a year aflter  the
nationalisation of banks, the pattern has
not very much changed. It scems that about
15 per cent of the boards will be wholly of
Government officzrs drawn from the Reserve
Bank ol India and the Finance Ministry.

1 had hoped that by now something
would have bezn placed before the House
rezirding the re-structuring of banks and the
policies whicih would be able to achieve the
objectives mentioned in the Reserve Hank's
report.  But instead of that, here we are
gelting this document  which need not have
come before Parlinment at all, because it
just mentions the methods of managing the
internal working of the banks. We are more
concerned with knowing what the results
are.

The resulls are far from satisfactory.
Hon. Members who have spoken before me
have spoken about how badly serviced the
clicnts are when they go to the banks and
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the other shortfalls of the banks. Certainly,
one cannol say that the banks have changed
the economy in such a way that there has
been auy appreciable move towards any
pre-determined rate of growth. As far as
the deposit mobilisation of banks is concer-
ned, the Finance Minister has stated that
from July, 1969 to July, 1970, the foreign
banks had mobilised extra deposits to the
extent of about 11 per cent  whercas  the
Indian nationalised banks had achicved
deposit mobilisation to the extent of 16 per
cent more. This may be for the overall
period, for onc vear. We  notice  that
from April to August 1970, there has been
a slowing down of mobilisation of deposits.
Perhaps the Minister of Siate for Finance
will be able to give us the correct figures,
but I read in one of the papers that deposits
in Indian banks rose only by 5.8 per cenl
whereas they have risen in [oreign banks by
74 per cent during the period April to
August 1970,

On the other hand, there has been an
upsurge in the price of silver. It is already
Rs. 567 a kg, an advance of Rs. 8, One
can only hope that it does rise again to
touch the peak of Rz, 635 which it did in
1968. Gold smugeling has also regisicred
an alarming increase. If there were in effect
proper  mobilisation of resources through
the banks, these other things which have
happened, which 1 just mentioned, would
nod have happened.

In this connection, T would guote a
small passage from a report which appeared
in Commerce of 5th December 1970 :

“The Dubai Customs Dept. has reporied
to the correspondent of the Finan-ial
Times that the Sheikhdom has imported
220 metric tonnes of gold valued at
approx. Rs. 180 crores during the first
ten months of 1970.™

that most of this gold
was to be smuggled into India. That being
sn, you can imagine how much gold  smug-
gling there has been into India. We cannot
get any official rates, Il Government are
aware of them, they will not share the
sexret with us. But it is said that some-
thing like Rs. 500 crores forcign exchange
is smugeled out of th2 country every year

It is estimated
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by way of silver and gold. This inflow of
gold does our cconomy no good.

In such a situation, the first thing to do
is *o create in the people a sense of confidence
in the banking system as a whole. If the
people who go to the banks arc not given
this confidence that there wiil be proper
service and attention, that the rupee will
have a stable value, T am afraid nationalisa-
tion of banks saying that you want to get
hold of the theights of the cconomy  will only
means that you are dumping the country
into the depths of a financial crisis.  This is
what the country is now facing and Govern-
ment must really make some concentrated
effort to rectify this state of affairs.

First of all, the banks must be given
some broad outline of the policy they have
to follow. Today conditions are such that
even if a man goes to a bank for a short-
term loan, the bank says itis not able to
accommodate him unless it gels a clearance
from the RBI or the Finance Ministry.
Therefore, those who po in for a
small loan of. say, a lakh of rupees, have
10 go to the open market.

Sccondly, you will find that now more
and more privale companies are going in
for deposits and people prefer to deposit
their money with themy. To that extent,
mobilisation of resources by the banks suffers,
What are Government doing to see that
mobilisation of deposits is accelerated ?
What are they doing to ensure a betler
management ? What has been done to
see that the priorities, as mentioned in the
plan, are observed by the banks 7 Or do
they just go on merrily, giving a8 loan here
and a loan there, just 1o make a propaganda
effect on the public but making really no
impact on the national cconomy.

17.00 hrs.,

So we would like from Government some
time a policy statement, We had some
policy statement off and on from the Finance
Minister in one of which he said that self-
employed people would be helped, another
that the weaker scclions of society will be
helped and so on and so forth, but in effect
it means nothing. Therefore, we would
request the Finance Minister to come  before
the House with a proper policy statement
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and proper guide-lines for the banks, so that
il I go to the bank and they say they cannot
accommodate me, 1can say : “‘Look here,
the Minister has said that this has 14 be
done, why can’t you do it 7 The position
today is that the bank does not know what
you want and the customer does not know
what he should gel. This is going to crcate
a tremendous muddic

Banking is not the only thing. The over-
all effect on the economy is a rise in whole-
sale prices, rise in  smuggling, rise in
unemployment, fall in public confidence and
only a marginal gain in your deposits. I it
goes on like this, all the good that you can
get out of having banking under a central
control is going to be vitiated just becausc it
is 16 months now and in that time you have
not been able to make up your mind as to
what policy you want to follow. It is sort
of running with the hares and hunting with
the hounds. This sort of thing just does not
do in an economic matter.

T YME@EANT qwEt (77T 0 wEE,
TH A9F EW WIT TEMAFET 4T0 FT
syeqT ArEedl TR 9 faEr ER R
Frwm w famr 7@ & W 3w
wrg AeEdl 4 @ AR 9§91 F
TFr & fade e ok 3w
qrAd Azedt 3 qE-fETET g
frdg 4 #1 aifow A1 2 @@ A
Aw & FF &9 F AT F Q1% Sran
F JWT A A FAT A, IAF AT
arHiETd 4f, ST 9fd AE gf | e
wAAT g8 aASr AY, FrAma Ag aemar
a1, T3 98 FRAT 91 BRE-BE FET
AW T A13 FIT IAFT a8 A7AT
g fr 77 &1 ugaFO 17 ¥ A% T
I qFL G AT fEEl 9% A §
g Fi g, BT oz ar feaerd
Wt w T dw
TFE-gFT TS Al #1 FH fae W@
gl F e ot s wERl §F s
WY, ¥fFTag T F 95 FawE
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I ¥ AAEAT F AIAN ALl W |
wx fom gz arawns ¥ fF aETC Y
T gAY @Y gsrATd Aify &, qRarg A
agrar 27 3y fifs ¥, =% amqe afade
frr @, aft @d maAt ¥ ogw &9
FT TARTE ATA FAAr & fou, I £y
Feer & fom, 3w & 97 fawin § fon
FT AFd & | @lew § oaay fAdama
oA JEAr oo o i fae
T, WEeng AT T fEmAl A1, 2w ag
FHA AT AT, FAT IAW A= ATE]
Tt &% aFf frear E oS o A A
EIC IR I U e Ol B A
Tg %377 T fow a2 Sf
aerer A ¥, ATgEw dET E
37 wat 74 fawar &1 77 #3F @7 3a@v
2—87 of = oy ffzzn 3397 G497
gy wiforwr &, #f@ ge T T agEn
FTH AN A TP TI— A7 AT A
FATL XM F WRT, EWTY AT W AT E |
ar g @monfas g fa o & awee
it feeash #71 & oedvra & are
47, a8 HI-t #7781 W@ g—3Efenw
oo agAg # R oo 9wt
frmamza

™ FH A uF fEAwd @ —aw
¥ FrraEi W@ E A 5w oFW OF oS
BU ST ATT & QI HRATH &, ¥ T[T
ardr fifpnt § afeda w9 £ daie
g &1 ITW A1 A-FEET §—aAd
FI—I7H  qfradT & FA A 2
it grew ¥ et W faaw 3% &
weEFAET FT ffIm owav smo &
HFHATT, AW A AT TR W@ E,
e R fadrowrw ad @ A--ga-
it famregra, SAar @ fgwrm T
e & FaTr—d1 gEwer S wIw AT
e @, T AT A AR TR S A
T gt |
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o7 Fgd & g EF aret w1 FF
&, fawr a@t &1 9 39, ER-gE
Fit faqr o & g9 |9 9 THE-EET 9
95T ¥ E AT wmm s ot fawr
fF g7 wo F1 fzar g, @ W1
fear & - BfFT S #F 925 & F@
gz I(F W ATT F FAAT F | ATT {T

za & fr fFaF omgg Fa FFT AT
FT FNIA FZIT, FAT] HAUTT #HIT
gaT IMI g A1 we@r HUAr 9347 &,
g2 F WA 9%, A1 9T 37 aL 9TE
¥ &7 Afqm, arte 3 I 93 T qAl
fraid s1qoqm § g AT A4, B
Famafaar siT FEE-IE@w amel a6
&risrm - afeT gy fom arret st Tify
¥ afradq FTAT Z6

a @ &6 Fr7T T T ArE—H fred
fafl gzAr ¥ @A 4% F HANCH
FIT T LT 9T | FegiA dqawaEr fa gw
Fyr w@ar gea #, sfea g f@y
TTE T, FEETAT F AIF A, TE ARAL
i avh 7 7z afza g 5 § 30-
40 wr 9T F fFTm T TR @Y
0 AT T2 30-40 To WAT FT THEA
fawmr, fasw fr wm &% <@+ omw
SIATAT T WE ! Fed AHAL A Al
& @rar gt srmn, fRe gaAr awdr
aFF Fgr & fazm—za e F o
A F AT WA Ewd ¥ w5

AR

AN T AN TFIN TEAIL AT FT
Tt 2, fRos g # a1 AF A
FY T 4q4TE ¥, g9 AWAE @l T
I AF F7r g afdw & 97 eged
F7ar g fr ady zi-gefr wefafasgna oo
WA, TS qIMHT @ AT | TAEY
a9 9z=h wAE ag g Tifge fy o
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W & AAAT FII FHT AT T |,
g Sl a1 3w arg § 8, faqwr ofsew
T ¥ fagarg &, 1 wdEE #
guraare & fagra #1 wmag 2N, IO
fagam w@d g—tar T @ fF o=
MO arE Sy FyAr AT A # S S,
e oy sufemal A @1 mw fam
sToT, @ &t feT Fzr-are g smoar o
gafen d@re 1 fqaior =3 @9q
T AT T § A Arfgn,  adt wha-
T GF0 BT AT SF T gHT A} 3
AT [T AR F T A 9 e
wemw ity frrdl, AT g T
FEl, BE-BE ITT FISA JIET F
wiafafuai #1 w9 <aw | g2 @wi g
Far v €t gdE aw FE R,
afea 7% W A @1 7 q@ar wrfay
fr ot m=Ed saTRT FF Ay AT TREF
it &1 &, A W Rw & F9 fasto
o feemr S Avd & W AT AWM S
ST T E |

77 @i A 77 6 770 & arfemiz
& Fad, ggFaEr F O 8 ogAE
d@m -spr7 v ogT § ot aga
qSTI AT &, T BT ST F wfafafy §
T HTT AIGF JIAT F1E FfoATE aar
g A AST AT AT FT ARG &
AT TS F A T HEA & | SfwT
HAT AZ ARAT A 1AL AT FAE T
g T il § @7 TErEE & 4%
9T qF AFA &, & ATTRT AAT qATA &
fr %t w91 fa= ar & #80 78 faw
wr §, Far ¥ wfemd &, zwfou 4
qrzAT § I8 94 77 @ g afafafae
Z1 3 &7 foFd & 919 w7 g%, ofew
™ omr dr W s Frfead §,
AFTOA §, T A9 AT F A ABA
g waar Fvd £ # g uE IEEew
& F1gar g—adft 38 far wmgu—fres
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[ =Y TrETEETT ATEY

TET 7 dTo 21 &1 4 gz UF fagw
Fy a5 F freufar gew 41 ggTe
& arit § wgt 9 FgH IaE o4t @Iy
#1 freafr gem s wd v w2
a9 A A b — ¢ e
1 guas 77 faar qar a1 ) Tt A
IF wwergw uEfreE ¥ ag " Ay
5z gerady 1 faar v gor Qfs,
affm wvd FRIfsra T e 93493
FEa F Fgy 4 AL FerAm 0 wA W
gt a gi—umfogu & & At a|
At 7€ T faw wd gEeSr gerd
T TEE @marg A7 AdA % fage
& IAW WHT FT A HAA TEAT FATL
vae W fA 9T g—amT & I g,
aTH  FElfead 9T g ¥R A aw
T ogaEqT AT A1 HA  qAT T OATH
TIWM | FAUST 'L AT FFAN faEr
& oW Al 1, faere # o Faa 9@,
feamal &1, qAZIT T IAT 9T | AT
Agr g =Jifgn - s e feg sfea
sqEgT FEAET FTMET |

qTEY T AR, FF FHAAT &
sfafafa sy N # & <@ &1 1o FaT
¢ & gw gfraei =1 aeerar &1 afdfedo
w377 | Sf afefada w1 91 sew 23
gfg=a § § SEFT wEIT AUET 2
afdfwdoa & am g7 8 @i ud
gfagt &1 a@rgar ¥ o2 & foww
g g W w2 wfen ga
qaeW & WA oz ag FeAr wfEe f
&% ey ¥ Y qf foiseefar @
ad & o I A g Mfgw | ape
AT oA AL w1 feEwa @l e
/it wrl ® &% se=fen §F fa wfa-
fafudi Y am 3fer & 78 ar &9
wWiew @ | &1 g% AR AT
For wifgm | At e & FaTf
FT Fremoews fAs w30 1 g, s e
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9T &% & & | fagwre 2 av ufefauedt
H oFEE A1 d gTemi #a g afs
e fatelt g et S =Ry € fF oA
dl @A aifgo 1 FF wrerds oafoma
# A R A 7E z@w wen &
FF A ufefguaft F w9 T e
IAF [T WETErT FOUST AT
afz 19 IAAT AT a0 ST F WA,
Ay Ffzarzar g3 F30 @1 ww famm
2 5 a5 werds sEr wwr QU
HTATENT 7 F fou T e |

7 o781 guraAt & wfrw & g oanat
Fr 727 At Fiforw A 2 o wr wg0y
2 fr 1 ¥ =T T

17.11 hirs.
ISurt K.N. Tiwaky in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) @ Mr, Chairman, 1
thank the hon. Members for  participating
in this debate and giving valuable suggestions.
During my reply 1 may not be able to deal
with each and every suggestion that the hon.
Members  have given, Hut I can assure them
that all the suggestions that  have been given
will be closely and carcfully scrutinised by us
to ste what benelit we can derive out of them
and what improvement we can make in our
scheme in the light of those suggestions. 1
would like to give some clarifications on
some of the salient points made during this
debale.

Shri Viswanatham, when he opened the
debate, complained about over-centralisation
and said that the banks have to wait for
instructions  from Delhi before they take
decisions even in matlers which are not
very important or serious, [ do not think
there is much substance in this complaint,
There may be inslances here and there
where the local manager or local  officer had
some hesitation in taking a decision but,
by and large, our expericnce has been that
decisions have been taken in accordance
with the banking practice. In certain cases
we did receive these complaints that in one
or two institutions the custodians tended to
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centralise powers in their hands. But this
situation was quickly corrected and 1 can
assure the hon, Members that as a malter
of policy we are against this kind of centra-
lisation. In order that the banks function
in a praper way it is necessary that the
duties and responsibilities at  every level of
the bank should be properly spelt out and
everybody working in the banks should be
told the dutics and responsibilitics which
they arc supposed 10 have  Unless we have
that kind of system, especially in the
nationalised banking institution, it would
not be possible for us  to deliver the goods
to the people of this country. 5o, our
endeavour would be to see that in accordance
with the scheme that we have placed  before
the House we provide for an efficient
decentralised  system,  which  will be in
keeping with the spirit of the scheme and
the spirit ol the  Act that this House has
passed.

The other complaint of Shri Viswanatham
was about the delay in the implementation
of this scheme.  Seveiral other hon. Members
referred  to this.  Shri Patodia said rhat
while this matter was being  discussed an
assurance was given  that a scheme would
be brought forward and when the second
time this matter was discussed after the
Supreme Court judgment an  assurance was
given thut  the scheme would be biought
before this House within two or three months
after the Act has been passed. [ have
checked up the records and 1 find that the
late Shri Govinda Menon, who was then
piloting the Bill, said that within six months
a scheme would be brought before this
House.

This Act was passed by the House, as lar
as remember, on 31st March and the period of
gix months was over only on 30th September.
But we did not want to publicise this scheme
when the House was not in session.  We
wanted 1w present  this scheme when the
House was in session. As soon as the next
possible opportunity was presented 1o us,
when this session was convened, we presented
the scheme to the House for discussion. 5o,
I do mot think that there has been any
inordinate delay .

It is another matter that it could have
been done in three or four months’ time.
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Looking to the novelty of the situation and
the complete  reoricntation  that we are
doing in this viwl field of economics, it
was necessary that we should give the most
carelul thought to this matter, It is only
alter it has been given the most carelul
consideration and we have consulied compe-
tent bodies and individuals here and  there,
that we have devised this scheme,  The last
and the most vital phase of consultation is
these two Houses of Parliament where we
have presented the schemz. Hon. Members
hawve taken pains to give us some valuable
suggestions and  their comments on this
scheme.

It is wrong to soy that this scheme has
been finalised by bureaucrats, Tt is .nbmluteiy
a travesty of facls to say that, because we
as the Government responsible to this House
cannot  sily—no  Member can say thal—
that we have no responsibility  for  whatever
we bring herc or that we have no hand in
it. As a maller of fact, for each clause of
this scheme not only are we responsible
but we have had a fuil share in  decision
making. We have the responsibility of
wiatever has been stated in this scheme,
Ultimately, alter  this scheme is approved
by this House, this House will share that
responsibility because only after the approval
of this House we shall be implementing this
scheme.,

Several hon, Members  have raised the
question of loans that have been given to
the underprivileged and weaker sections of
our socicty and the sell-employed  people.
Later in my reply I shall refer to certain
figures that we have collected about this and,
1 am sure, they will satisfy that in the time
that we had at our disposal we have not
functioned badly in that sphere. We have
really for the first time helped not only the
underprivileged people but unbanked and
underbanked arcas have for the first time
been given enough attention by the banking
authorities. There may be snags and flaws
here and there ; I do not deny that.

4

The main thing that has to be seen is
whether we are  following the policy in a
proper way or not, whether by and large
our policy is being properly implemented or
not. Il in the implementation of the policy
that the House has laid down in the shape
of the Act and in approviog this scheme we
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have not acted up to that, we shall be
answerable to the House.  But T would say
that the figures that we have here in our
possession bear oat that by and large the
responsibilities that  we have taken over
after nationalising these major bankse we

have to a good extent fulfilled our
responsibility.

Shri  Sudarsanam, who spoke next,
mentioned  about  managing  direclors,

chairmen, wholetime  directors ete.  Shri
Narayana Rao also made a mention about
the powers of the managing dircctors. 1
would like to invite his attention o clause
6 of the stheme that has bzen laid before
this house, which lays down that the
managing director shall exercise such powers
and discharge such duties as may be delega-
ted to him by the Board. It is nol that
the managing dircctor will have absolute
powers in these matters. [t is not that
these people will b autocrats in the Bank.
It will be the Board of Dircctors of the
Bank which will really decide the major
operations of the Bank.,

One point that was made by Mr. Patodia
was that aller nationalisation, the function-
ing of the Reserve Bank has been down-
graded and the importance that the Reserve
Bank had in the economic funclioning or
economic sphere ol this country has been
whittled down. 1 respectfully want 1o
submit that this is not truz. The Ruserve
Bank has been given the responsibility to
oversee  the  banking operations in  the
country and that responsibility has not been
whittled down to any extent whatsoever,
It is not the intention ol the Government
1o whittle down that responsibility. The
hon, Members know that by the law cnacled
by Parliament, the Reserve Bank has bzen
given certain powers and authorities which
are the statutory obligations of the Reserve

Bank itsclf and they have 1o fulfil the
responsibility.  The Finance Ministry by an
executive fiat or by an excculive action

cannot take away anything out of that.
Therclore, this is not a correct impression
that the Finance Ministry is interfering in
day-to-day administration or that we are
trying to lake away the responsibility that
has been reposed in the Reserve Bank to
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any extent. I would like this maller
clearly understood.

to be

SHRI KAMALNAYAN BAJAI: Is
it not that the Finance Ministry is going to
appoint the Chairman or the [full-time
Dircctor or the Managing Dircctor only in
consultation with the Reserve Bank 7 Why
do you appoint these persons 7 Why not
the Reserve Bank do it 7 Under the social
contiol of banks, it was not done by ithe
Ministry,

SHRI VIDYA CHARAN SHUKLA :
I do not know how the hon. Member can
make a suggestion of  this kind., The
Governmient  which is responsible to  this
House should assume the responsibility of
appointing  the  Boands.  An  institution
which is not respoansible or answerable to
this House should not be given an  exclusive
power to do that kind of thing. Why not
the Government which is answerable to  this
House and accountable to this House have
the power so that you can always question
us whether we have done a4 right thing or a
wiong thing 7 We do not want 1o do things
in an undemocratic fashion, We do want
to see that Parliament has its due share in
secing that the nationalised banks are run
properly, the Boards  of Directors  are
eonstituted in a proper manner and that we
have the Tull responsibility in constituting
them in a proper way. (faterruption)
Let us not have a running dialogue.,  After
I have finished, il the hon. Members wish
to ask questions, I will be happy to answer
them,

Another poin! that was raised by Mr.,
Patodia and some others was regarding the
borrowers. I will come to figures later on
as (0 how the borrowing has been diversified
and what we have done in this matter. But
it is wrong to say that smull borrowers are
dissatisfied or they are not happy with the
functioning of the nationalised banks. This
is some kind of a propaganda that is going
on. T donot mean to say that the hon.
Member was indulging in that kind ofa
propaganda. But this kind of propaganda
has been going on  in newspapers and  all
that. This kind of a thing has been said.
But it is not correct,  As a matier of fact,
small borrowers for the first time have a
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chance to get borrowings from any bank,
Before this, they never had a chance.

.
Then, the complaints have been made
of corruption. It is for the first time that

the functioning of the banks has comc in

public limelight and it is for  the first time
that the accountability of banks has come
to this House or to the nation. I can say

that corruption in the banks bas not in-
ereased from the period when they were in
private hands, It is absolutely wrong to
say that  corruption  has incrcosed in the
nationalised  banks after  nationalisation,
It is not connected with the facts at all,
I cannot say that there are no instances of
corruption, There can be many instances
of corruption that ¢an be pointed out.  But
if we were to appoint an impartial awthority
to go into corruption that was indulged in
right from the top to bottom in banks when
they were in private hands and now, afier
they have come under public control, afier
they have been nationaliced, it will be casier
to find out that today corruption would be
much less than it used to be when the banks
were in private hands.  So, Sir, this kind of
propaganda, this kind of a whispering
campaign against the nationalised banks
could not be continued in the countrv. We
are not closing our eyes............ (Inrer-
ruptions) to this evil.  There are possibi-
lities that there would be corruption here
and there. When the branch expansion
programme goes on, when we put new
people in new arcas and practically not
thoroughly trained people and or the
people who have not had sufficient ex-
perience in banking are put in charge of
banks, a new segment of our population
who had nothing to do  with the banking
50 far come; into play or comes into con-
tact with the banking facilities and the
banking facilities arc made liberal and made
widespread, then it is likely that some
corruption may creep in here and there.
We are making provision for creating
vigilance cells in cach nationalised bank.
We ure also tiying to sce that the Vigilance
Commission of India has some say in these
matters. o, not that we are oblivious to
this evil, not that we are oblivious to what
is happening here and there, but to say that
after nationalisation corruption has increased
is a complete hcarsay.
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SHRI BAL RAJ MADHOK (South
Delhi) :  Question,

SHRI VIDYA CHARAN SHUKLA :
Thad one who really belicves in democracy
should go on the basis of this hearsay and
on the basis of one or two instances make
a general siatement  thal  corruption  in
nationalised banks has increased............

SHRI BAL RAJ MADHOK : Arc you
prepared to hold an  inquiry into  this
matter ?

SHRI VIDYA CHARAN SMUKLA :
As a matter of fact, into each complaint we
have received, we have held an inquiry and
into cach instance of corruption that has
been pointed out, we have held an inquiry.
In ccrtain cases there was some  truth in
the complaint, but, in mast cases, there was
no ttuth in the complaint that was made
10 us.

Mr. Patodia made a very learned speech
and he has made many points, He also
made a plea for regional representation in
the Board of Directors. 1 don’t think that
such regional representation would be to the
good of the banking organization or banking
business in the country.

SHRI D. N. PATODIA
Please cxcuse my indulgence. Sir,
suggest regional represcntation,

(Jalore) @
I did not

SHRI VIDYA CHARAN SHUKLA :
Then, Mr. S. M. Banerjec also made an
equally learned speech after Mr. Patodia.
As a matter of fact, he answered many of
the points raised by Mr. Patodia. So 1 am
not going to take the time of the House to
go into all thos: points that Mr. Patodia

made. Mr. Banerjee in a wvery effective...
SHRI BAL RAJ MADHOK: A
good ally.
SHRI VIDYA CHARAN SHUKLA :

Shri Nawal Kishore Sharma also referred 1o
many good points in this scheme and the
improvements that arc necessary. He has
made very valuable suggestions. He also
indicated the unbanked areas or under-
banked arcas like Assam, Orissa, Madl ya
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Pradesh and Rajasthan where more banks
should be opened and more attention should
be paid. We shall give the most careful
consideration to the points that have ‘oecn
made by Shri Nawal Kishor: Sharma.

Afller that, Shri Kothari made some
obscivetions  regarding the  points which
many other hon, Members also spoke and
that was about cfficiency, delay in presen-
tation of accounts and banks in unbanked
arcas. He also said that certain branches

are operiating on loss and  we  should take
steps to make them profitable. This is a
good suggestion.  Sir, it is incvitable that

in the initial stages when branches are
opened in areas where banking is not known
or people are not familiar with banking,
they will make some losses,  But we shall
surely do our best to see that these banks
become profitable as  quickly as  possible.
He said that the bureaucratisation of ihe
Boards ol Directors should be avoided.
There were other references made o the
elfect that the existing banks have as much
as 60, of Government oflicials on the Board
of Direclors. It is not correel.  You will
see that as at present as they are constituted,
il there are 5 or 7 Directors, there are only
two officers— one officer of the Ministry of
Finance and another officer representing  the
Reserve Bank of India.  So, I want to say
emphatically that there is no question of
any over-burcaucratisation at all.

In the new scheme that we have, out  of
14 or 16 directers. only two will be from
the Government : one from the Reserve
Bank and another from  the Government
side.  Others will be from other walks of
life and other spheres. Therefore, the
fear of bureaucratisation is unfounded and
the hon. Member would do well to get rid
of this fear,

A suggestion was made about the
appointment of nominees of workers' repre-
sentatives by a sceret ballot. 1 don't
think this is going to scrve any purpose.
This practice has not been adopted in our
trade union field so far. Therefore we do
not wanl (o make a beginning with this.
We have a very strong trade union in the
banks. Itisa very hcalthy thing. It is
not only the function of the trade unions
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to look after the interest of the workers and
their wages and emoluments, but they
should also see that the banks function
according fo the sheme of Nationalisation
and that these banks succeed, and they serve
the people with the necessary efficiency, 1
hope the trade unions which control  various
banks and bank workers will take duc note of
these observations cxpressed by hon, Members
in Parliament and will fulfil the historic role
which has been imposed on  them by
scheme.

this

An hon, member
of Dircctors and  said
Dircctors
nomy.

referred to the Board
that the Board of
should be given complete auto-
That is certainly done.  Under the
sheme they are sure o enjoy the autonomy
that is needed for the eflivient management
and there is absolutely no diliculty in that
regard.

Shri Maran suggested that the custodians
or Chairmen  of the banks be asked to

declare their assels  annually.  That s a
good  sugpestion,  We o shall  examine  this
further,

Shri Bajaj referred to  the problem of
dealing  with Government business and he
suggested that apart from the State Bank of
India, the other Mationalised  banks  should
alko  be  allowed 1o deal with Government
business.  This is a constructive suggestion
and we shall examine it, and I think we
can even accept it, in principle.  In regard
to  this suggestion of  Mr. Bajaj, we shall
sec how it could be implemented,

Shri Bajaj said about allowing
ersiwhile banks to do banking business.

the

SHRI KAMALNAYAN BAJA) @ I
they want 1o.........

SHRI VIDYA CHARAN SHUKLA :
I understand that the banking company of
which the hon. Member was the Chairman
that is, Punjub National Bank has made
an application to the Rescrve Bank of India
to underiake some banking business. They
have got Rs. 10 crores as compensation,
Now, this Rs. 10 crores has been taken in
the name of the shareholders and it has not
been  distributed to the sharcholders, They
want to retain  that and go inlo b:mking
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business again. I do not know what good
is going to come out of this attitude.

L]
SHRI KAMALNAYAN BAJAJ: If
this will be done, this will be done with the
premission of the shareholders.

SHRI VIDYA CHARAN SHUKLA-:
You can reserve interruptions till the end
when [ finish. I don’t think the hon. Mem-
ber has understood the spirit of the scheme.
One has to sce what is the intention of this
honourable House and what is the prevail-
ing climate in the country, and if this is
done, 1 think, one will not raise points like

these. It is no use  raising  such  kinds of
points,  particularly  when the company
concerned  was  under him and it was his

company where in the exercise or discharge
of his function as......

SHRI KAMALNAYAN BAJAJ: Ttis
nol my company. I do not have much shares
there cither. 1 was appeinted a chairman
of that company by the previous Finance
Minister.  This is a personal allegation
which he is making......

SHRI VIDYA CHARAN SHUKLA :
Therc is no personal allegation,

SHRI KAMALNAYAN BAJAJ : Itis
not my company. 1 was appointed a chair-
man of the Punjab National Bank by the
previous  Finance Minister Shri T. T.
Krishnamachari. 1 had refused to go there
twice or thrice. The hon. Minister can
make a reference to him and find out. It
is mot my company.

SHRI BAL RAJ MADHOK : Isit
not a fact that the Supreme Court in
their judgment had given permission to these
banks, if they so wanted to do other bank-
ing business or star. other banking business ?

SHRI VIDYA CHARAN SHUKLA :
Shri Randhir Singh spoke very patiently for
the small farmers, as he always does, and 1
congratulate him on his constructive and
valuable suggestion and for importing
a constructive spirit into this debate. 1
can assurc him that we shall give most careful
consideration to the valuable suggestions
that he has given. .
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Shri Lobo Prabhu gave some figures
regarding deposii mobilisation etc. to which
I shall come a little later.

*® Shrimati Sharda Mukerjee mentioned
certain things about the Boards of manage-
ment, and said that about 50 per cent of the
direclors in the interim boards are officials.
If the hon. Member will closely scrutinise
the list of the dircctors of the interim boards
of management and those under this scheme,
she will find that it is not so. The number
of officials now is much less, Actually, we
have kept that number to the barest mini-
mum, as for as the boards of Difectors are
concerned......

SHRIMATI SHARDA MUKERJEE :

SHRI VIDYA CHARAN SHUKLA :
Regarding branch expansion, 1 shall deal
with certain salient features and mention
what we have been able to do in these 24
months, or in these 20 months since the
banks were nationalised.

SHRIMATI SHARDA MUKERIJEE :
What is this, Sir 7 He is going on like a
railway train and he is not cven yielding to
hear the guestion......

SHRI VIDYA CHARAN SHUKLA :
I have to go on because the time at my
disposal is limited. Anyhow, 1 shall yield
to my lady Member.

SHRIMATI SHARDA MUKERIEE :
Is it not a fact that out of 87 members in
the board of directors, 14 are Government
officers or officers from the Reserve Bank 7

SH”I VIDYA CHARAN SHUKLA :
I had yielded to the lady, but [ shall answar
her guestion at the end of iny speech, Since
she was pgetting angry with me, therefore, 1
thought that it would be better to yicld, and,
therefore, [ yielded, but I am not answering
her guestion now.

After nationalisation, the banks have
branched out into rural areas and unbanking
arcas at a very fast pace. After 14§ months
of nationalisation, 1965 new branches have
been opencd, and this works out to an
average rate of 135 branches per month,
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and 67 per cent of these branches are in the
rural areas. This should really gladden the
hearts of people like Shri Randhir Singh and
othere who are always advocating the
cause of the rurul population, .

Regarding the lead bank scheme to
which some hon. Members have made a
reference, 1 would like them to wunderstand
the implications of the lead bank scheme,
Shri Dattatraya Kunte mentioned that in
spite of the fact that 14} months had clapsed,
and a certain leading bank had been
designated for the Kolaba district, that lead-
ing bank had not opencd even a single
branch in his district. But T would like to ask
him whether no other bank has opencd a
branch there, It is not that the branch will be
opened only by the lcading bank  which has
been designated for that district, It is not that
that leading bank alone will have the pri-
vilege of opcning a branch in  that district.
The other banks also can open their branch-
es there, But the lead bank will make a
survey, co-ordinate with other banking and
credit institutions like co-operative societies
or co-operative banks and definitely act as
a catalytic agent to sce that there is proper
economic development in that arca. But
that does not mean that that bank will have
the monopoly to open branches in the parti-
cular district wherc it has been designated
the lead bank. So if the lead bank in Kolaba
as district has not opened new branches there,
it does not mean that there has been no
bank branch expansion there. The Reserve
Bank is going into the working of the lead
bank scheme and if, necessary, we shall
correct the lacuna and improve its working.

Certain members were concerned about
the rate of deposit mobilisation. 1 think it
is wholly justificd. In view of the growing
demand from banks, the nced for deposit
mobilisation has assumed special wurgency.
We do want there should be greater and
greater deposit mobilisation. Here 1 would
give some figures which will show what we
have so far done in this direction. Between
the last Friday of December 1969 and Nov.
30, 1970, the deposits of the 14 banks have
increascd by Rs. 406 4 crores or 149 per
cent as against Rs, 3239 crores or 13.7 per
cent in the same period in 1969, For the
public sector banks as a whole, that is, the
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SBI with 7 subsidiarics and the 14 nationalised
banks, the deposits increased in the said
period of 1970 by Rs. 643.6 crores as against
Rs. 456.2 crores in the corresponding period
of 1960, that is, by nearly Rs. 20 crores
more, The deposit growth of the public
sector banks in 1970 till November has been
faster than of all other foreign banks or
other Indian scheduled banks, cven making
allowance for the merger of one bank, the
Mational Bank of Lahore with the SBI
carly this ycar, which icsulied in addition
of about Rs. 8 crores to the deposit of the
SBI.

These figures show that the effort at
deposit mobilisation  has not been in vain
and it is bearing fruit. In the beginning,
there was some difliculty, but now it is
picking up and with the help of the hon.
members and gencrul  picking up of the
ecconomy, we are sure the momentum already
registered will be further accelerated.

Another important thing donc by the
nationalised banks is credit diversification.
All members who spoke have made some
sugeestion or other in this regard. We shall,
as | said carlier, definitely tuke note of the
suggestions.

But as regards lending policy, 1 would
say that we have become very liberal. 1t is
our policy to sce that the weaker sections,
the under-privileged sections, self-employed
people, students and so on get greater and
greater attention from the banks.

I concede that the money in the banks is
a sacred trust with them. We do not want to
play with that money. Most of it belongs to
small people and nobody, particularly
Government, cannot take this matter lightly.
The schemes we have devised are such as
will ensure that the money is put under no
risk when giving help to people in agriculture,
small industry, road transport, small business
people, self-employed and unemployed people,
engineers, people in education and so on.
Between July, 1969 and August, 1970 the
number of these accounts has increased from
about 2,70,421 to 10,23,069. You can see the
amount of increase in these accounts that
has taken place in these 14 months. That
shows how well we have done in this respect,

v
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Several hon. Members made a suggestion
regarding differential intercst rates for small
borrowers. This point was actually mentioned
by the JFinance Minister himself when the
meeting of the Custodians of the nationalised
banks was held. This matter is under exami-
nation in consultation with the Reserve
Bank, and we have accepted this in principle
that small borrowers from the weaker
sections of society should get loans at a lesser
ralc of interest. That could be made up
probably by a littlc higher rate of interest
from such sectors which can afford that.
This will have to be very carefully worked
out so that it does not have any adverse
effect on our general cconomic situation,

We are making also special schemes for
giving facilitics for generation of employment.
Any scheme or plan which would generate
employment and lessen unemployment in the
country will be given the most serious and
top priority consideration by the banks. We
have appointed a committee to go into this
matter and draw up a scheme carefully and
give us its suggestions as to how this parti-
cular  decision that we have taken in
principle can be implemented. We are
expecting the report of this committec very
shortly.

About the safety of the bank loans that
are given, we have also devised a comprehen-
sive credit guarantee scheme which will be
instituted, which will cover lending by eligible
institutions  including commercial banks,
central co-operative banks and central insti-
tutions upto specified limitls to small
borrowers. This is meant lo sce that there
are no unnccessary or unwanted irritations
to small borrowers, that they get their loans
properly and still there is no danger to the
funds of the bank.

Another thing that we have to see, which
is our responsibility and which was not done
until the banks were nationalised, is credit
appraisal. We must see how the money that
is laken out of the banks, particularly by big
business and big industrial houses, is utilised.
Previously, because they could give adequate
gurantees and securities, they could get any
amout of money and they could put that
money to any usc they wanted. Because
they could give adequale security and
adequate cover was available, there was no
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dearth of credit facilitics to these houses and
these businessmen. But now we have decided
to take very special care and exercise vigilence
about these large borrowing accounts to find
out how this money is used, the real purposc
for which this money is used. The Working
Group II report of the National Credit
Council came to the finding that the banks’
lendings to industry and trade have been
running at a ratc higher than what produc-
tion needs justify. Therefore, we have decided
upon certain measures to sec that these
credits which are given for the legitimate
needs of industry and trade are not misused
for wrong purposcs. Firstly, we have decided
that a commitment fees would now be levied
on a quarterly basis at the rate of one per
cent on unutilised limits of over rupees one
lakh. The second and more important thing
is the re-vamping of the credit authorisation
of the Reserve Bank, Wc arc making this
scheme more elaborate, so that proper checks
arc cffectively implemented.

Sir, another age-old problem that we
have been facing in our economic life was
regarding the big industries taking credit in
one form or another form more than one
bank at the same time. It has been difficult
for anyonc of the banks concerned to judge
all the implications of the total credit limit
being awvailed of by the borrowers from
different banks and non-banking sources. We
have formed a co-ordinating committee of
public sector banks and now, we have set up
a working group to prepare a drill for
exchange of information among the banks, so
that this malpractice among the large
business-houses does not continue any more
and a proper control is exercised and to see
that the borrowing from the nationalised
banks is done in a proper manner and for
purposes which are wvalid and are in the
interests of the country and in the interests
of trade and industry.

The hon. House already knows about the
directions that the Government have given
about the transfer of shares pledged with the
banks, etc., [ am not going into the details
of that particular matier.

Shri Kothari has moved an amendment
and also mentioned in his speech about
instituting a committee to review the
organisational structure and the internal
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audit system of the nationalised banks. He
will be glad to know that we are thinking of
sciting up a committee like this for a few
nationalised banks to go into the matter and
I think that with the full co-operation and
support of the people concerned, we shall #e
able to go into the matter and correct the
lacunac which might be found here and
there,

With these remarks, I think 1 have
covered most of the points that the hon,
Members have made. I think the country
and the House will, in the same spirit in
which they hailed the bank nationalisation
measure, approve of this scheme which has
been brought forward in order to give efTect
o the Act that this House has passed. I
hope this House will give its wide support to
this scheme,

SEVERAL HON. MEMBERS rose—

SHRI D. N. PATODIA : Some clarifica-
tions arc necessary,

SHRI KAMALNAYAN BAJAJ: We
should ask some clarifications, (/nterruption)
Ask the Minister whether he himsell will
not give the assurance. (Interruption)

awaf AEET AT T TEA FIH
@5 % &, wa {5 s=fdedwma &
qEW TR g |

SHRI S. KUNDU : May I ask a clari-
fication ? He dealtl with Shri Patodia's
various questions for about half an hour, but
he never took up the points that I raised. He
took up Shri Patodia's points and then Shri
Kothari's points, but left me in the lurch in
between, T want to ask one clarification about
the deposits to which he replied at length. |1
had asked repeatedly why the rate of growth
of deposits has fallen down., I wanted an
explanation from him. He said that the rate
of growth of deposits was much better than
in the foreign banks. The rate of growth in
deposits in the forcign banks has fallen
down hopelessly. There is no doubt about it.
I pave some figures in this connection,
showing that the rate of growth was 16 per
cen about two years back and it has come
down to 11 per cent. He has to explain it.
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Secondly, I gave a suggestion about

opzning of 50,000 branches ol these banks.
He never touched that point. He must tell
us what are the difficulties and why it
cannot be done, 1said that it will give an
employment potential to about 2.5 lakKhs of
people. He never touched that point. I had
also  referred to salary, allowances and
perquisites.

MR. CHAIRMAN : Mr. Patodia.

SHRI D. N. PATODIA
clarification on threc points.

I want a

SHRI 5. KUNDU : Let him reply to
my points.  This is how you complicate
matters. It is impossible for the Minister
to remember cverything.

MR. CHAIRMAN : Every point is
important, Lct all the Members put their
questions, and he will give the answers. Let
us not wasle the time of the House.

SHRI S. KUNDU : How can he remem-
ber all those points ?

SHRI RANDHIR SINGH
questions should be put together,

All the

SHRI D.N. PATODIA : Mr. Chairman,
in my speech as well as in my amendment
1 have mentioned that while appointing
directors consultation should be held with
bodies which represent  depositors because
they are vitally concerned with the decisions
taken by the directors and they number more
than one crore. Therefore, I wanted a
clarification from government that although
hc may not accept it as binding on the
government there should be some sort of
consultation,

With regard to the farmers, the Minister
dismissed my supgestion by saying that it is
regional representation. There is a difference.
In India the interesis and problems of the
farmers differ from arca to arca. Suppose
a farmer is elected or nominated from the
north, he will not be able to represent the
farmers of the south. Therefore, a clarifi-
cation is necessary.
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Thirdly, although the Minister has
dismissed my suggestion for giving powers
to the Reserve Bank for the appointment of
Chairman and Managing Director, let him
give an assurance that in the matter of
appointmeht of Chairman and Managing
Director the consultation with the Reserve
Bank will be given due weight and will not

be dismissed simply as a formal consul-
tation,
SHRI TENNETI VISWANATHAM

(Visakhapatnam) : 1 raised a point about
the schemes which the government are
making about loans to middle class and
small borrowers. At present such schemcs
are not made public ; that is to say, they are
not made available to the borrowers. The
borrowers should know exactly the guidelines
of government for giving thesc loans,

Secondly, T have mentioned in  my
speech as well as in my amendments that
so fur as the representation of employees
other than workers in the Roard is concer-
ned, instead of consulting the Reserve Bank
the recognised associations might he asked
to give a panel of names from whom they
can select one and that was my amendment
I would like the Minister to say that he
accepts it.

SHRI 5.A. DANGE (Bombay Central
South) : Is Government thinking of taking
any steps to stop the custom or praclice of
giving clean credit of several crores of rupces
to one or two person 7 That pratice exists.
Since its abuses are known, are Government
taking any steps to curtail that ?

Secondly, has the Government taken any
steps to rule out the new practice of certifi-
cate of deposits by which a certain foreign
bank has circumvented the rules regarding
limitation on the rate of inlcrest and the
question of mortgages ?

Thirdly, recently it was known that the
American  Government and the Federal
Reserve have taken note of the fact that
illegal transfer of profits is taking place and
accumulating in the sccret accounts of the
Swiss banks and the American Government
have requesied the Swiss Government 10
stop this practice ol secret accounts in the
Swiss Banks. Will the Government of India
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and the Reserve Bank make a similar request

to the Swiss Government and the Swiss
banks ?
SHRI KAMALNAYAN BAJAJ : The

Minister was kind cnough to accept in
principle one of my suggestions that the
deposit of the Central and State Governmenis
should go not only to the State Bank but
also to the other nationalised banks. I had
further suggested that suhsidy for opening
rural branches should also be given to natio-
nalised banks, as is being donc in the case
of State Bank. They should be treated
equally in all respects.

Then the Minister said that dhere is
propaganda against the nationalised banks
from some quarters. But therc arc some
people who are genuinely interested in giving
their advice and experience to the nationali-
sed banks.  But they arc now treated as
‘non-committed people’ or reactionaries and
their advice is not taken merely for  political
reasons. Has the Minister come across
such propaganda and, if so, what steps he
has taken to check it 7

Then [ would like to correet an impres-
sion.  The Minister stated that the Punjab
National Bank belongs to me.  Let me make
it clear that | do not have hall a per cent
sharcholding there. 1 was made the Chair-
man at the request of the previous Finance
Minister, Shri T.T. Krishnamachari. 1
refused il twice. Thercafler, he requested
me again and I accepted it. I have no
substantial interest in that bank, nor am 1
the Chairman now. Bul it is my duly, as
long as I am there, to serve the share-
holders. 1 must clarify that, because there
was that allegation.

SHRI VIDYA CHARAN SHUKLA : 1
only said that you were the Chairman of
the Bank.

18.00 hrs

SHRI SARDAR AMJAD ALI : [ raised
a point about the simplification of the proce-
dure for production of non-encumbrance
cerlificalc before the bank for which the
poor villager has 1o go to the court, to the
lawyers and to the registration office. My
suggestion was to get it verified through the
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bank and the Guvernment officers itself. I
require a clarification of that.

Wi ge 3o @i (Fraasr) : & gy
St & 7z A wEgar § o g aw
qari v awet fawer § famdt ®
¥ a71 #1 Tmaee fam wo & fF & aqa
oforn & qETET UTARA T F1 A7 39
TS & fmAFL ! # oA
§ w=i s §faw ot gF g ol oo
Fr w7 &% ¥R FTE At W@ A%
ol ¥ 2AE 0 g it Fr
gt aamar f5 faod 5 & oy ag a7
tfx ggdle ¥ FET A9 UIEET A8
FA 1 A K g wgwm g froa
ofeqsr sifs 491 § 39 @im F ae
¥ 3w wma agAq F o st wa
W g AT A R amAy = o4 fr
g EAN § 4@ TYATA T 4T @5
S - g raey # A femr oY 2
faawr soft 1€ stara 7€ v 2, 9
#7 moeaen g E—a1 w0 A FamET
o &%1 F1 95 UFATIA T F F1U 7

SIHIRI MURASOLI MARAN : The hon,
Minister stated that workmen in the banking
industry are well organised. 1 accept that,
So alsv arc employees other than workmen,
In the selection of directors why should he
adopt onc method for workmen and another
method for employees other than workmen 7
1 want an =xplanation for that,

Secondly, 1 referred to the salary struc-
ture now exisling in the 14 nationalised
banks. Will he give a statcment that no
Government servant in the banking sector
will receive more than the Reserve Bank
Governor ?

Thirdly, regarding the  consultative
committee, now they have no power. Will
he give an assurance that it will be reorganised
and revitalised like the local boards of the
State Bank of India ?
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SHRI VIDYA CHARAN SHUKLA :
In the beginning of my speech I had made
it clear that I would not be able to cover

.all the points that hon. Members had made

but 1 am particularly sorry that Ial’orgel to
mention the valuable contribution that Shri
Kundu made to the debate.

He has mentioned the question of the
rate of growth. 1 have already dealt with
it in detail in my answer. About deposit
mobilisation I have given the figure of 14
per cent and all that. If you want, 1 can
again read out the figures,

SHRI S. KUNDU I wanted the
reasons. You did not give any reason.

SHRI VIDYA CHARAN SHUKLA :
Shri Patodia asked for an assurance from me
that consultation with the Reserve Bank of
India regarding the appointment on the board
of directors will not only be not formal but
in substance. I fail to understand how an
hon, Member of Shri Patodia’s knowledge
of financial matters and financial circles
could ask a question like this because the
Reserve Bank have been given certain  very
grave responsibilities in this field and no
Government can afford to take lightly the
role of the Reserve Bank of India in such
matters. Thercfore the answer is self-evident.
The most scrious consideration will be given
to whatever suggestions the Reserve Bank
has (0 make in such matters,

Shri Viswanatham wanted to know what
we were doing to publicise the various
schemes that we have made for the small
creditors, borrowers and the public. 1 see
that the various banks do publicise from
time to time in the newspapers and periodi-
cals the schemes that they make. They have
also taken out hand bills and other kind of
literature to try to tell the borrowers or the
people who can use the funds or who can
utilise the new schemes that the Banks make.
But I will take his suggestion. We will
re-examine how effectively we can do it and
whether we can improve upon it,

Several guestions were asked by my hon.
friend Mr. Dange. I am sorry at this
moment I will not be able to answer any of
those questions.

SHRI S.A, DANGE : Why ?
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SHRI YIDYA CHARAN SHUKLA :
Because I am not prepared obviously to
deal with those questions. But we shall take
note of them.

L]

Shri Kamalnayan Bajaj has already
clarified the matter. 1 did not allege that he
was the owner of the Punjab National Bank.
He was only the Chairman, Then, he wanted
to know about the propaganda carricd on
against reactionaries, the people who were
opposing the bank nationalisation. 1 do
not think this is a propaganda. This is a
hard truth which is spoken about such
people who opposed bank nationalisation as
being called reactionaries. This is a general
thing about rcactionarics. This is not a
propaganda.

About the' 10-mile limit, it is true that
there is a system by which we say that the
banks normally should not extend credit
facilities beyond 10 miles from its nearest
branch. This is done so thal effective control
can be exercised by the banks on the people
who arc given the credit facildies. The real
solution to this problem is to open more and
more branches and we will sec what can be
done about it.

The last point that was made by Mr.
Maran was about the salary ol the Cuslo-
dians of several banks who are receiving
more salary than that of the Governor of
the Reserve Bank,  This is a question which
must receive our serious consideration. 1
would like to assure him thal we are already
paying attention to this matter and we will
set maltters right very soon.

MR. CHAIRMAN : May I put all the

motions together ?

SOME HON, MEMBERS : No. scpara-
tely.

MR. CHAIRMAN : All right. T first
put Motion No. 1 in the name of Shri
Tenneti Viswanatham.

The motion was put and negatived,

MR. CHAIRMAN : Now, | put Motion
No. 2 in the name of Shri Patodia.

The motion was put and negatived.
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MR. CHAIRMAN : I now put
No. 3 in the name of Shri Banerjee.

Motion

The motion wus rut and negatived.

WMR. CHAIRMAN : Then, I put Motion
Nos. 4 and 7 in the name of Shri Maran to
the vote of the House.

T he motion werz put and negatived.

MR. CHAIRMAN : 1 will now put the
motion No 8 in the name of Shri §. Kundu
to the vote of the House.

The motion was put and negafived.

MR. CHAIRMAN @ Now I will

his other motion No. 9 1o vole.,

put

The motion was put and negatived.

MR. CHAIRMAN : 1 will now put
motion No. 10 in the name of Shri S. S.
Kothari to the vote of the House.

The motion was put and negatived.

MR. CHAIRMAN I will now put
motion No. 11 in the name of Shri Shiva
Chandra Jha to the votc of the House.

The motion was put and negatived.

MR. CHAIRMAN : Now [ will put
motion Mo_ 12 of Shri Sardar Amjad Ali to
the vote of the House,

The motion was put and negatived.

MR. CHAIRMAN : 1 will now put
molion No. 13 of Shri Lobo Prabhu to the
vote of the House.

The moiion was put and negatived.

MR. CHAIRMAN T will
motion No. 14 in the name of Shri
avatar Shastri to the vote of the House.

now put
Ram-

The motion was put and negatived.

MR. CHAIRMAN : Now wc take up
the next item on the agenda.



